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Mr. DEPUTY CHAIRMAN: Rule | I place the Resolution before the

214 A (5) read by Mr. Dave says: House.
“If a member finds that he has The question was proposed.
voted by mistake by pressing the
‘wrong button, he 'may be allowed s qto ATo T (W)

to correct hig mistake provided he
bririgs it to the notice of the Chair- oAl qERT, TEE TERT MK

man before the result of the division | arar & #is faeT AraRAEFAT &
Is announced. I e eET I A & T2 &
On the day on which the votes were CUREENED qqarféra? AT F1 T
recorded several Members represent- FT F FATT ITZT FAA ANGF T

‘ed that they had made wrong voting P ECT
and, therefore, their vote was recorded At safq 51 qum E'T 1T HTT

by voice. Thig could not be checked ﬁ'é\f %, ﬁ?@ M F ATERT HT et
up with the photostat copy which & fqq gar gﬁmsﬂ' T/T Y gETIT
came to the Office only the next day. 33 f T b
And I find that ten persong have voted FAR f:‘«TH %:&’W fﬁﬁj wE
twice. What is now sought to be done 9% €18 THRAT § @ @A AT A
_is only to corr}«ict the records in con& ATaRTFAT & AT g gfez § & 'ﬁ'ﬁﬂ'
sonance with the photostat copy, an y 2 .
nobody’s vote is taken away either AL T 5 “il T & TTH g
for “Ayes” or for “Noes”. I find that | J& W&dTq &1 3257 A1 31w § faveg 5t
‘there is no point of order and the ag & fF A sl fagaa e &
rTuling given is correct. . °

Ig T T gA AT g 7

SHRT GANGA SHARAN SINHA: . -
‘Sir, in protest against this ruling we g AT { qF & & gt A

-walk out. giR fRagi smm NaR R ARATES
Symr ROHIT M. DAVE: A & 1 mfas, aifes, giesfas agr amr-

. . wron . -
vrecedent is created. . g fa® wreen ‘%f THT gAT g1 AR aa
ATAAT &Y a3+ o | a4 & wrwEn,

Sarr BHUPESH GUPTA: Sil', we qu'rg, NE GGG E m"rqq-'g-
-do not accept that ruling. Therefore,

we also walk out in protest. qar E’Tﬁmé@' WW@%EW

ET f3 3T s ey 7ear Y S gET g,

Mr. DEPUTY CHAIRMAN: You Fqr A FAAT q‘rg;ﬁf-(aq F T3 FY
~cannot protest. _ N -

A aT wEdr g v At 7wy

(At this stage some hon. Members A & faq gaa dfaus &

left the House.) AR MR AeTEeR w1 AT

S @ & foq ux afaee fas feon

RESOLUTION RE SETTING UP OF | WAl WIS &I &1 b 7 S

A PERMANENT MINORITIES COM- | & gU @ 5T &7 g1 @ & | S84 Sy

Mg, DEPUTY CHAIRMAN: I find | 98 MRE T ¥ | wer qf 7 afeeg

from the records that Mr. Bhupesh ¥ qur FAAT R FTHGT A g9

Gupta has moved his Resolution. So 57 9% FeTe @. qFT a7 &

it any of the Members wants to speak . . R
©on the Resolution, he can do so, after 7 HfAAy A afewg 7 g & fis ¢
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“The right of linguistic minorities
to have instruction in their mother-
tongue at the primary stage of edu-
cation wag reaffirmed. This has
indeed received a  constitutional
recognition from Article 350A and
the President is empowered to issue
directions where necessary.”

Soeamafa o, feedr #1 et
T &% & AT G 7 JF 907
FI S B AT FATAT § ST TG AT TaAT
stfes =gt <& foraam A smar @0

g g THR A1 AEANES §
w1 fy qifma § @ famsr fas o1
T 7 fwar § | wEd SR WA #
feaq wfeaw sta@ A a@ G 7
# wrrar g fF qfeew smm w1 ad
MAST gr aFF & | AfFT A AWAT
g3t fo fadk afeew aefa Az
& S & 1 Tl ey ww & Fr o §
qy i, faw A afeee §
HEIAT F YT &6 THIA & HAF
1T gfgee &= § WK 79 NG 7 @
Tz fmlm gaT & | FT AT ATEw &
5 ST Y I3 A FHIGA FAT F Faq
forer @1 9@ 7 WERISE ¥ qEY 9y
= JEE q5gm 7 3 Ifgwe Al
F IFa% FfAer & f@ ¥ agfaad
& & § 7g a1 Tafae qqmr = wEar
g TifF wvw sg 4 wgfaad ey
g FY 1€ & g 3% am ar @
& g fnrg B @<ar g o meq Al &
Y 77 G FY ) F T agfoad Soaey
Y o7 St frggee Fe AR fagges
TTTEH T IIAH &, QT AT FADT AZT AT
st i e oo arAifvds F
Ff @ A 927 F GrOT A AT, AR FH
ara # A arqa T g fF oF faw
g mefera) & swxq W fefo Arg-
@ & a9 R ¥9 g F g9E A
o |
674 RS—20.
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oft WU 1T ¥ FHE o FEHAT
grEwte ¥ ue ot qfeaw aor @€Y €
7 a7 & qgar g v s qfeaw o,
afem  weaded, qfery qadd a@f
g afy aa m feama ¥ w1 &G
I F wew wfwgl & A9 3
TR ATZRA F 3 AT AR e fereat
w1 A ufdmaede & 21w ¥
§ s gor T g afe faer
AT WY a1 ATRAT | OF wey Yy
TR Ffvee wnfug #3 & afeey
&, srEd |, forg werer o) o
HASAL HT NewTE (R 0

e e wEed, TE Jens Il
AT & A9EF A F q57 147 4T
&) Feafaeel #1 &7 § qftew i ¥
qEl qoraeR FeAT gt g g
RUERIECA S L (T S I
0O FLF ITHT TH N FET & |
Zd Y FTEy, gaETafy SfY, T aw ardat
g 5 «f W e & S A
FEGEGH H T FT §Y F1E FTH Frgae
FIRFFET & 9 SOHT AT 2 CET
HTA 6gAT § | WA Fg1 Iy o7 fin

“No Party should indulge in any
activity which  would aggravate
existing differences or create mutual
hatred or cause tension between
different castes and communities,
religious or linguistic.”

M wr ag fAaew g fF wg weid
T 1T ATE Frea F (GO § | WE-
A g R E R 9 F g g
qre il & asgafa S & srerrar,
og Agr 9% A e wifed
fsrg g aseaar § ) fedi &
g & fod e wfew froem
gar ¥ fsm & womwr wwrel fom oy
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[t aio A1o TWA)
FART FIR AT EE & & A =
wE

ey wFT F wgatdw §
graifsasar sifas faqd fasges Fre
& AT AT gAIIT AT ¥ ITF
feragr K3 W T ARG
g4 9 ggryifigEs g7 @M & 3
T 9T ATV R AT TFLR §1uw
UsT § g7 A 77 T gIHH oy
L g fosrre ez 3 & 1 g
aTer ¥ 3edias 739 Fr Fifga
g1 UF Tind urAr dereE TN
Ffgaw FsTAFWARCE 2
ELEIREUICA S CY I F A
2 AR 9g R g I AT Fy &
MT L Iq6T  qA § AT F7
a7 Ffr A wrarFar g fw
7g w1fa 1@ § sdfr fr degee
Frez ¥ ¥ AT, wEIvE, aivg
ar Fit & ey Wit A w7 @ fF
gF gfear  wsgrad @A =ifed,
Fg WHAFTIT

T IFR Fr asAfdw
F517% F1ee, AMfzardr aikg #r—-
F aifas fe afagft & feg g™
Feaed  wEAE wgar 9fqq gra
I7 F faq s qrw gweT g @ €
oF Ffraq faprrgar ar gaeoamd
F qAFT  F 1 gaq F2  fawlfd
# & faa & & gF argaq  wfaaac
T AT & 1 IF I ITER
FITTE FTO AT I F Frdeang Y g2
f51 SrdT ) 99% fad o e m-
AfEr Fhgs i sew A T
ITFATATZRRTFGT IWH AR
¥ fz1cw ofeara qar fegee Trgew
FraT F1 Fed ¥ qes ¢ ax fomr §
T syrer afl sgar Wmgar  fag A

g1 § fF gg veamT g9 7 fFgr s
5§ AT & g vl w3 § P gmar
WEr AT AFee AT A AT &
wq TF Aqfewq AN F AW Ar@ H
HIAT 3 AF qTQ qF IF T NGRS
forgr @7 | gmrisATAEA A ¥ A
fe oifsara ®& fgg  angafds
F wsgr Hizdz agt faaar |« guy ar
ggr Afewq w1y Afeds £ afwaq
5 A1 gy § 1 wfqera F IAH
weried g I F 1 I WA B
g g F garfas wra fagr srav
§ afrr N H3Rw & v % i o=
gl TEara F owd aqr AN
aigd e Fdeat & g% wlasi
F1 4T {X F| agrar @ AE 1
ghsfasma  fosmaal 1 &% =9
IFT SAFT X FT "H |\ H W
Faargfrgara &7 fag Eoaax
s fwar ST

off T wgw ¢ (WEw 93A) : 9U-
garafy wg, & 35 gw@ Fy faiw
A ¥ foq v gar g F4ifs wgw
Tt gfer & 4T agt qrar
g gara dfqA gar § fFosw
wang at w1 g fRTAG v 2,
afer 39 & 990w 7T F 03IT AW,
ot %, feema = o &
AR Traq &1 M7 fagest w@e
qréf #7 gar g 957 W1 & fw we-
qgeqsl F fgal &7 wAT  THLT F 19
@ AE | FF AR F 9gF A197 9gq
GEci ERE s G R RTR )
g Yaeriia & | §9 999 91 J66qq
FATR ATH QAT AT & 9 OF AT
Fr gfee Jamaraar ¢ iy g
qga el R AW AR avw & 1 A
# XTI AERT ¥ gg TS FEAT ATgAT
g fr msr & aga awg g w9 e
7w AFET ¥ A gw AR qelc
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1 oy frasr Faedq e gf=a
argy # | IR 9 qEF 9T HIT F4T
WX F gAR wEe] 93 9gd el
@F A A aE & fare fE
M7 3F FHEF FE Aicm @A #
B T Adl, 9% A’ g
©q W) TEEATT AgE ST F
A5 fufreed &1 0 agg a9
HERH  qATE QR W wEA
R ¥g A% fafweed ¥ Wi
wmgw e @t @ 0 zEw
Te IFW W & fagrl AR &
T J AN FORT TS AW ITH
2 F UFaftee AT AL A8 a9 AW
afFeafag g | AF W 39 FTRE §
gfrafag 9 &1 &g qI5d gAr |
# wagar §fe 9w wRe ¥ fow avg
¥ fa=me foar o 3@ § dar gdm
grar g i weara ¥ fw g &1 s
fagsa s@ Ay g ¥ ag
HMEhF A3 § | AU A agEnT g
5 39 wF AT UF FAE FUG B
T Jadr g5 § AR T F A8 AIHA
fafreex gmga 70 3@ A &
Qe FAE! GATE § S 3F q<G F T
q¥ A & W weqEEaHi
F fig ¥ fag S Fg oM
FEAT TE®A AT dg  FA |
gt aF gftow, e #iT gaw-
[T T GATT g, ST F AL F FTE
faae fogelt s wifenr & fwar mar
qr | R W § gATT 47 A fawew
T ag aar g fw fret Wy faemdf v
1R 98 T sfa STaai 781 IasT
HqAT ggrs § fEer wwre & o
FY g & | g qF AOGEASH!
% WAF § ST F AR @I
+ 9grs F urad & gx WA A glAaw
$qr g€ & 1 gt 9% gfa ofas

Minorities Commission 2534

afaw  FARE s A 2 I F W
W et s # arar fET arfa-
faag F fogadi wroar & #iREs
A F FUER IAT FT wEER a8
FHRT T Feam & |

ag WA WY WY AT g Ag R
dETC AT & ) qA wwaw § @
YEITT Y TE F AT ARIET 6
99 gIe9 # amdw Ag @
g 1AIMI TG HS s ARATE fF
Fmd 39 & 5 3 39 ¥HR & gEaqna
FI g9 H A4, IF 39 a%g N A
1 A9 qrEf § w@ar wnfgd ar
AT [T ¥ 37 q¥g & q@Er  qar
AT Afga 41 fv f5w § & R
A &1 fa g werwEsl & Ay
neY  gdE T AMMEd | AW A
7g freaa A9 &fs wivgw A
TeqaEEt & qrea——faRaHT qgeaHHl
F -1 feged TwoArd § 39 A
g9 9l ¥ S ggEnr FIQ, o
@A q3T F@ fF oaq AW FT
foer v wT =fed @z ag
#F fexfq dar A QAT | AT T AV
foeame & v R gaR S A aq
qrEl & dM SAdr ¥ weg famEe &
9 [T OAT FAT  q9H FT TG
T Fg o @« srfq & A #1 AT
WA § A gura @ gAfaae
W arad qufaaw ¥ fegw
qTE #T TEE AT FT wraRwAr agf
gUIT | AR T T T gAA §
ag 39 O H =g y A=FT  FF qUEAL
FIATIAT AT & | STgT qF SAar
F el FgwaE #aET L
FW AT & QA E qrieAl &
AR AT (AT w9 AT ATET |
FTHRIT AT 39 a3 o1 &9 7 E' §
o ag Wggam A faaar qgam
g, dAudAT A A faagw R}
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gz APSITA I qTH F AAT §, AG
ar¥ar § % 7g waar dar & % srer faay
¥ w7 F f92 avardr w71 qraw 347 gaAn
&\ TFAHL FY IIGAZ TW AT F ATH
AR fagy oA ofsqs a9z & ag W
AR A IR E ! gHAT T gaanr
A AN O FH A AR F)
TF & | T g ar § ol Fifaw w1
WG R dfeasr ¥ S siRa gy
# gAY &, I 0 7@ AvAAT @ qd

[ 1 English translation,

@ TR foar mar A agry gEE @
T qrE W gW T ¥ fre a@
fraar o1 @% | wfea q wave O
Fg 7 ¢t & foaf qww 39 =7
A WA T ST A FATIT WA TG
N1 T AR TF FIIT GT ATHAT
aad g3 & | 39 are & a9 s a-
W FT 78 &A1 & fF 7g wraan fow
qaamal F1 & N 5 uF e o
¥ 130 AT § % 91T F AT G §
AR F% qg F1 ATTANET gt &'
T\ e 1 arawT $E T i
aq &1 Far Ay gar agf & 1 wg g
qadr Al & | w1 gg e T A g
FA & fag fazdr Ffow w97 ¥
T JF H AT TR Y wrAATH
Tl g @9 § | WX T TaHe 70 ag
J FTAYTT AT & | I A ¥ THET
Advsir ag gut fv g frem % a7 wa1g
ML gl NS #wg A i w@d
& | zafar s gn 3a 79w o 3s fawr
FR FTF Qv A5G0 g QAT =TT
gg araqr f& At & auer wr
T F ¥ fadus FHEa T
AF AR ITRT IFATT * 4T 2T A1
wz ¥ qwfaa #5396 g w9
FAT & 91T, FTUAS  qIfaT R
qr 3T G B HIE @A AR AT
Wrg | A oA @ § iw fegwa
¥ fagdr 17 audr § f9a7 @ @y
g, ITHT F19F AR fagra § awae &
g e i & gmang #0117 T
g aFar € 5 (937 gm e & a9
AN § ag A ag g & fF e el
FAAALFT T (A0 SAT Afed AL
AT {Y qqA FT GeF [wAr arar
=1fed | afipm F1E w1 gy AT
# o1 aHe 1 wEEd § OE g S
THHTH & QT AL G AT § A
gL g o FT G FGF FIGT | TG TAG
g fF qer & sl Wi ¢y aw gt ™
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# A 98 93 ¥ wrfaaa 1388
gavar a7 fefema N § AR A fw
A UIM J B 6 0w af wHtaaa
gz N U R WG FfHT 0y
qg mzNfET § a8f gq7 917 9, afes
fgeg WABT FT UF A &AF w1 4 |
g7 a3 AN & w7 F qrA3 707
g 137 ag ghmat #raraar | qa4-
At F7 9 A% gAA g fGggraar
FAAT B TAE ¥ TR SqrEr wEtaAa
TR A fraNtgrad wew
92T § AT T Fo Yo F AT H gy
a1 ) IFF F9E § 9Z AEAT AR AW
o ) AFT g Aia @ fgg
AIAATA FT A TAFL GAT T9T
2 1 v aw arfeai aw 78 Arzfematst
FIFT gy i ¥ I\ Qu-1%
qI A A7 HIAT F0H Y Ay A 73
fgrzeta F0 fqamw fraga gy an ¥
FATAT AFA AT | I IR T WA
At &1 Iy Aazfgi N mMmaas
AL AT IFAE Ay FENEfF
g7 Aegfad ay arax § Afwa 398 wF
a3t 5 F3 ot wmdfw & faid
IAFAN & fFdr g N ww aw
F17 44 fFar & | ag fgmgemma duw
AL a8 ¥ AT A1 frarw Faq
FLar Agdl § | gataa ferg ufsas A
aNE a9 F fag avd a1 5 93 g
afsers FT €F HARTAT FT T AT
feg-afe qarer @gr & AR fegg-
AR aod HqT | T 9 5g 37 5
TH FHIT I A1 AR T8 T2 99907 I
TRFL, ST AT FIAT 9 721 a1 GFaAT
| ug fa arfT & gF @ wgen
g & | 99 §F 5 radle qd a@y
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™R 78 700 W fafvet #
qq FFHZ T AIA TLAL WY, AT TF
qz WAAT T3 Af g q5q1, 95
qAIATAT F1 A7 gAG MFANES w
fasad &\ gafar fs Taqde *
FNAY ¥ FAnd § waw awg § AF
Faaraa Ay & s At A W
faga W ggawarg feg w7 & ar fagy
W gHF 27 T &, SAFT QU aw ¥
e agi gt 8, g fafae)
g TR0 A HR AT, 797 7R g
Trq #1 fewrad #T a5 &1 zafad
T I FAT AT TTTTRA FH (O a7,
AR AT FE AT 38 HGAT H1 {5677 aG
¥ g7 98 FTFY | T A Q9T @
fe 5o wm % fad 7o g fafae
# g feeey fafaeet AR g1 9 393
faqd oz 0 g1 AT a7 TF ATAAT FY 77
FT FFHAT AR 37 I B T 7@
¥ 2@ gwEa; & aAitE S T AT,
ESAT AT G AT & Fgwr g 7 7319
wrar &\ ww fad fE g |
ATST §AT, Ig SAEAT AR fgegal ¥
gAT | 99T H TF  AFAT Ffat w
fegdl # gar v wrarm & sranfagi 7
Farfadi § @77 AT | T aRE ¥ 72
sTg fargel MT waawet § s s
g% | 3% AT 45 ¢ OF fas Ayt
@ 1 gF 337 ¥ P Ay gefran
TEL AT | AAT AT JTA UG FA
AT TETT § IADT FEA FIA AT
TARITE 93 FY ITIATT T )

Mo sitwdt @A A (wesw
¥37) : F4T U OF AT9A F faq fey
fafreey g3 w3 =rfeq ?

sttt st formad e g
e feifafazas & o fafireex gl
foraT &7 GFAT §, WX SRS & fad
fafreer q#iz fpar a1 @Far 8,
qaTa FaTaa & fod feadde waw fax
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[sirwet wefte frzad]
o7 g § 1 o At & faa
Y ww ey fafaees qadz faar o
HFAT ], AfF AT F I AT HF AR
P AN @ @ E, FTRG aq
g 9g "ASA FU G |

ot sitewr et (fagTe) ;-
fafaema fafyeet aTfEs nead
& Y fafreeT 1

sirwelt s fead : age o fafa-
€23 ATEATEN ohae F W7 fda
§ | fyo fazame & avg A Car wga
ama 48 @ 7 fafvex famEw & &
fagd AR & wrwer fad @ A |
gaeaT ¥ fad AR gEd wEAfd
¥ fad 3@ v qay SO qfad 9
% v wfec a8 feed ot oo
AT & 7 W ag WA qTAT G
e o g a1 g e o
qgard ar @t  fafafes qeAifds
F FIATT A & ST AT
afeq g0 MR AW Fag A=A ¢ fF
g fufwd foed qafeas @ &1
T ¢, fyew qafers qfae g,
foed Aafeam ol ww § v ¥
wafeas AEAFES & Amae g )
foet e § IF AT T G Y
% g |
wa oAy el &
2T -8 M O e W ufre-
. fadtr gt ag TEE R SERI awg @
gaeaml & fod waE waaa 910
& 3 &1 7o gg /i awiad fr faw
qgaAHl F1 & @ak 9&1 ga g, afew
¥ e & i frae o gt
qeF ¥ 79 % WYE & et 9 e

TEH Y O W fawTe W A FE

o IorE 91 W R wA ogEEE w5
w1 wa fFEEaT F fgene @are
IST T, FAT LRIEF FT

AAT IBAT  STAT § A HY wrE
ot g3 fear ST @ ) 7y AW Q@
&, frm g frfivedt € e a oot 8,
FIE FART TA TG FT TFAT & 1 Y
Wi wRe aa ag facgw qEI”
wifad g | g T avg ¥ ge Sy fin
fafafes aeAtfla & ol wiwee
AT forgr wr & S st oo
qr9 F a1 9 e Iar g 1 foms gy
#1¢ afeqgre wff & forew ota w0
91E% g 2 WiT 9z fFT 9 9 Iy
#IE AT TG A WHAT & | ag A
I ferrad AT ok qgaT T
2 | 7T fas e de aw frwrad g A
FT TET 7Y ¢, afew w7 ¥ frad W
g% fud 77 &, foad Y agwwaa fd
TH ST s H @A R awd g
gafa 4 quwdl g fir ag seara fagge
T & AR O FE wE FrEQT Gy
gy ater & | Hfpw ANz W @
ATH qASg WS FHT Figd 7R g
Ty F AMfed | TEARE A DL
oY qENE 3T AT g1 W T4 §; Wifw
ST gL AT g ¥ gyl Ay
aws ¥ fefegae A qF #7 TaHet
F AR gfaw T F A g R, ag
TF TG TR § | AAYL F ARG A
g A T BE@T 2, QU W @
H qEm gYdT R T waede W 9w QO
a%g § qaoqg &t § | § ag =gl §
fr wadie TS &t o T W
F go9d AR g A A fgwom &Y g
forderr & 7 )

Stgl % Hetomdl HT gad fae-
Fdl FTEATAE, A gwwar g f5 W
I ALF TIHHE FY AN § Ay oY
gasqg & T A el w9 FA @
FHNE S ®) STeTd g1 g1
TaAE €% g T9 A &1 qg [@HT
T F et § fm g o e § ag
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FA A @ wEgFw fed 1@ § AR
QA AT & qEA FIE§ AT T |
o1 39 W AT g} g i A g
g aF o g f et I aay
FFAR 37 A8 g7 & fm fenelt o
FN g% AW AT S AT AT Ay
strfERTd A 9 |1 3y S W A
gy § g HETHY Ar 9T i § "I
ITH e TEAHe X A ¥ W
T § ot g fafee & fags gq wmer
1 far sma @ A TR § T ag W
TART AT a%E 9 TT FL AHAT G |

H A HABIA F AT TH IqTA
Fr qEEERT FATE (]

Sarr KRISHAN DUTT (Jammu and
Kashmir): Mr. Deputy Chairman, the
question of minorities in India is of
the highest importance and unless the
minorities have full faith in our
national leaders and in our Govern-
ments, both at the Centre and at the
State level our country cannot pro-
gress, That is a fundamental thing
in our national life. The minorities
must always have full protection in all
spheres—social, economic and political.
Without protecting the minorities, our
nation cannot go forward, the country
cannot go forward. That is a funda-
mental fact in our couniry and in our
national life. 1 entirely agree with
Shrimati Anis Kidwai that the State
Government gng the Central Govern-
ment must always remain vigilant and
should always take effective steps to
generate a sense of security, a
sense of confidence in the
political set-up of our country. With-
out that faith and confidence, I think
all our efforts in the task of the puild-
ing up of our national life ang the
reconstruction of our country cannot
achieve success. The question of
minorities goes to the root of the law
ang order question also, Therefore,
we must give it the most serious
thought ang the utmost importance
that we can give it. With all that, I
think that the setting up of a perma-
nent Minorities Commission of a
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statutory  kind  cannot achieve
this purpose. That is my humble
view, I would like to Iinvite

the hon. Members’ attention 1o the
constitutional guaranteeg that are to
be foungq in our Constitution itself,
namely, articles 14, 15, 16, 25, 26, 27,
28, 29 and 30, with regard to the pro-
tection of the minorities’ rights and
interests, These constitutiona) guaran-
tees are quite adequate and sufficient
for the protection of the rights and
interests of the minorities. Moreover,
we have got the High Courts anq the
Supreme Court investeq with writ
jurisdiction which can very zdequate-
ly gafeguard the implementation of
the minorities’ rights and interests. To
safeguard the implementation of these
provisions and to bring about the
effective enforcement of these safe-
guards, it wag considered necessary, on
the basis of the Report of the States
Reorganisation Commission, that a
Minorities Commissioner should be
appointed and thig provision was
incorporated in our Constitution in the
shape of articles 350-A and 350-B. 1t
is to some extent correct to say, as
Shrimati Anis Kidwai has done, that
this Commissioner simply focuses
attention on the grievances ang the
disabilities which the minorities still
have to face in our country. Merely
bringing these grievances to light or to
the attention of the authorities is not
sufficient. What is important is their
successful removal ang the effective
implementation of those safeguards. I
heartily endorse the remedies suggest-
ed by Shrimati Kidwai that it is main-
ly and chiefly the function of the
State Governmentg and the Central
Government, and in particular, of the
Home Ministry, to see that the mino-
rities’ interests and rights are always
vigilantly guarded ang effectively
protected.

There is another objection to the
setting up of such a Commission as is
envisaged in the present Resolution. If
we set up such a statutory commrission,
there will be conflict of authorities, We
already have the States machinery ang
the Central] machinery and also our
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President who ig invested with  the
power to look after the rights and
interests of minorities, under article
"350-A and article 350-B. Therefore,
‘the setting up of a statutory commis-
-sion would be guplication of autho-
rities and there will be conflict of
jurisdiction. Therefore, on that
account also, the setting up of a
Minorities Commission of a permanent
character is not proper and desirable.

There is another point which I
would like {o bring to the notice of
the hon. Members of the House. India
s wedded to the goal of having a
.secular pattern of society. To bring
-about such a society it is necessary
that the natural process of assimilation
and national integration should not be
hampered in any way. To create a
.commission of the nature contem-
Pplated in this Resolution would in my
opinion, create a barrier—and a perma-
nent barrier—to the working of that
-process of national assimilation and
national integration. We should not
in any way do anything which would
perpetuate a sense of separatism, or
shall I say, do something which would
" .come in the way of the natural growth
of an all-India consciousness and a
.one-nation consciousness. That is a
process which we should help by all
our efforts. The recent conference on
national integration, I would submit,
made very valuable contributions to
the advancement of that process.
Therefore, in my humble opinjon, the
setting up of such a commission is not
called for. It is not essential for the
purpose for which it is sought to set
up such a commission. That purpose
can be better served by working at
social levels, by working at economic
levels in such a manner that jll
sections of our countrymen, irrespec-
tive of their caste, creeq or religion,
may benefit equally and may be made
to feel that they gre not discriminated
against, either politically, economically
or socially, That is something which
requires a change in the psychology of
our nation. Each and every indivi-
dual in India should try to enlarge his
mental horizon ang create in himself

an enlarged view of his responsibilities
to the nation. He should try to think
and feel that all the inhabitants of
India are like himself. Anything that
pinches him, he should scrupulously
avoid doing to others. If that point is
always kept in view by our country-
men, I think, most of the troubles
which arise due to these differences of
caste, creed and religion can disappear,
Government alone cannot do every-
thing. It is the people who have to
contribute most in lifting the country
out of the morass of these social dis-
abilities and social conflicts that often
make their appearance here and there
in our country. That is of basic
importance. No doubt, governmental
action is most necessary to curb these
evil tendencies of separatism gnd to
solve the problems of law and order.
Such erruptions of untoward voilence
and untowapd incidents must be
severely dealt with ang all our officers,
down to the lowest level should feel
that it is their responsibility to see
that every one of our countrymen is
made to feel that he is secure, that his
life, honour and liberty are perfectly
secure and safe in the hands of the
administration, That sense must be
createq at all costs. We must work
diligently and to the utmost of our
capacity to achieve that desirable and
happy state of affairs. With these
words, while I do not at all underrate
the importance of the minorities ques-
tion, I humbly have to submit that the
remedy provided or sought to be got
through the setting up of a Commis-
sion is not at all necessary, desirable
or proper.

Smrr N, SRI RAMA REDDY
(Mysore): Mr. Deputy Chairman, Sir,
I rise to oppose this motion, Sir, it is
known by now all over the world that
ours is a secular State and that we are
great believers in democracy. These
two things by themselves give a lie
direct to the constitution of 5 Commis-
sion which is proposed in this Resolu-
tion. We have had the experience of
running a sovereign independent Gov-
ernment in this country for the last
14 years and what has that experienes
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taught us? It has taught us that we,
irue to our professions, frue to our
Coustitution, have carried on the Gov-
ernment of the country faithfully and
honestly ang have also earned the
approbation of the whole world. We
have been quite true to our profes-
sions. Nobody can say that any
minority group in this country has
been treated badly. Sir, right from
the days of our independence in the
year 1947 it can be seen how the idea
of the secular State has been instilled
in everybody’s mind, Even during
those troublous days of 1947 both
Hindus and Muslims and other mino-
rities, everybody in fact, trieq their
utmost to live amicably and not to
create confusion that has been created
on the other side of the border. There
were instances when even during
those troublous days the majority
community has gone to the rescue of
the minority community, and fights
have taken place. Numerous such
instances could be seen, glorious
instances to prove how our secular
State is functioning in this country, If
the problem of minorities is looked at
in contrast with the situation obtain-
ing in our neighbouring State, people
might get a bit nervous but if forget
for a moment the situation obtaining
in our neighbouring State and if we
take facts as they obtain in our
country no minority group can say
that the law of the land is not-giving
protection to the honour, dignity and
self-respect of the group. Sir, it is
very unfortunate that a person who
does not believe either in caste or
creed or religion or God should bring
forward a Resolution of this kind. I
see, Sir, a sinister motive in a Reso-
lution of this kind when just at the
time of the general elections when
each according to his belief, each
according to his principle, each
according to his political conscience,
has got to give his vote, such an idea
of a majority class and a minority

class is attempted to be introduced in
the country by this Resolution. I
does not become a Communist to
introduce a Resolution like this in this
House. We do not believe in minori-
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ties; we are a nation; we are an
independent nation; we belong to one
nation and nobody is a minority, no-
body is a majority, Our law is uni-
form for all. We are having the proud
privilege of declaring before the
world that it is the rule of law that
is obtaining in this great couniry of
ours today., Nobody is discriminated
against. Sir, if we stretch our ima-
gination, if we go round the country,
we will know what is happening. In
my own place, Bangalore City, in a
central square a beautiful mosque is
coming up. Whoever is objecting to
it? Nobedy; not a single person out
of the entire 16 lakhs of people living
in Bangalore—out of which nearly 12
lakhs belong to the majority com-
munity—not one of them has raised
even a little finger against the cons-
truction of a mosgue right in the
heart of the city, Can it be said
that the secular idea has not worked,
that it is not spreading its benevo-
lent ‘nfluence all over the country? Is
such a thing Thappening in other
places? I would like to know if a
temple is being built anywhere in
West Pakistan, let alone temples and
Gurudwaras being destroyed in the-
neighbouring country. When such is
the situation that is obtaining in our
country, why think of a Commission?
‘Who is not protected? I want to know
if there is any complaint anywhere
that the profession, business or occu-
pation of any particular minority is
being obstructed by anybody in this
country, Definitely not; nobody is
obstructed merely on the ground of
his religion or of his being the mem-
ber of a minority class. That is the
proud privilege with which an Indian
looks up to the Constitution of his
country. Sir, several people have
visited our country and paid com-
pliments for the working of the secular
State. Why raise this topic at all
now? Do you want what has been
forgotten, what has been buried
deep, to be raked up again? Do you
want to sow discord once again in
the country by setting up such a
Commission. And what is the type-
of Commission that is wanted? Com--

mission vested with necessary statu--
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tory powers, Sir, this is absolutely
ridiculous. It is ridiculous that this
should come from the Communist
Party. And for what purpose? For
protecting and safeguarding the righis
and interests of the minorities in the
country. Can it be said that the
minority interests are not being pro-
tected and safeguarded? I do not think
there will be a single person belong-
ing to any minority class who would
say that secure conditions are not
prevailing in this country for his
honourable living . The other gay
raising a question about the minorities
in East Pakistan living with dignity
and respect according to the agree-
ment that was arrived at between the
Prime Ministers of India and Pakis-
tan, it was said that it was very diffi-
cult for the minorities to live in that
country with respect and dignity and
that has cast a gloom upon every one
of us, Members of this House. We
are sorry that such a situation is not
obtaining in our neighbouring country.
We felt glad and we felt proud that
we have created in this country con-
ditions for the honourable living of
every human being. Human dignity
is upheld in this country. What
matters is the human consideration
only. Nobody is discriminated against.
Nobody’s business is obstructed, No-
body’s profession is obstructed. Such
a situation is obtaining in this country

and it is a great glory to this country. |

Except it be for mischief, except it
be for creating disruption in the
country, except it be to profit by
such disruption, I do not see how a
Resolution of this kind can be
thought of at this stage of our life.
"We are already a mature country. We
have passed all those stages of reli-
gion, caste or creed coming in the way
of the enjoyment of the full rights
which our Constitution has given us.
It is ridiculous that a Resolution of
this kind should be discussed in this
House, in the year of 1961, fourteen
years after our independence. Except
for the fact that under the Rules of
Procedure of this House it should be
discussed, it does not require to be
‘discussed. It ought to have been

thrown out. It has no place here. I
am sorry the hon. Mover is not pre-
sent here now and probably to hide
his shame he has gone out. It would
have been better if the so-called
Communists who are said to have no
particular caste, community, religion
or anything else, had been exposed
by a Resolution of this kind. I know
a few instances where the minorities
have been protected at the cost of
the lives of others in the event of
some trouble or other. During the
British period I would like to know
how many riots were reported every

day from one corner of the country
or the other. After independence
I know that communal riots of any

significance could be counted on
one’s fingers, hardly five or six. In a
vast country, in a vast sub-continent
like India, where the minorities are
sprinkled all over the country, there
have been only five or six communal
disturbances according to my reckon-
ing. During the period when our
country was subjugated by the
Britishers, every year we had pro-
bably a dozen or two. I do not know
it. I do not have the statistics. But
I know for certain that communal
disturbances of a major nature, that
could be complained of, were only
five or at the most six after our
independence. Does it mean any=-
thing? If it means anything, it means
that nobody feels insecure in this
country. Nobody is feeling that he
belongs to a minority caste or a
minority religion, Everybody is
safe. So, this Resolution requires to
be thrown out, because it should be
treated with contempt and I am sure
every Member of the House, whether
he belongs to the majority or the
minority group or caste or whatever
it is, would reject it, and would look
down upon it with contempt. He
will declare to the world that every-
body in this country, in this great
sub-continent, which is secular, is
quite safe. Everybody is safe, Every-
body’s honour is upheld. Recently it

was very unfortunate——there was a
communal disturbance in  Jabalpur.
Everyone whether he belonged to the
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majority eommunity or the minority
community, condemned it most. What
does it show? It shows that we are
true to our Constitution, running the
State of ours on humane considera-
tions and not on considerations of
caste, creed, religion or anything like
that. Therefore, I whole-heartedly
oppose this Resolution and it requires
1o be treated with the greatest con-
tempt in this country and by the
‘world at large.

Thank you very much for giving me
‘the opportunity.

Surt AKBAR ALI KHAN (Andhra
‘Pradesh): Mr, Deputy Chairman, 1
‘wish the Mover of the Resolution, my
friend, Mr. Bhupesh Gupta, had been
present here., There would have
been some zest, some excitement,
some repartee while the discussion is
going on. Now, though he and his
Party are not here, we are discussing
the Resolution. As I am funda-
mentally opposed to the Resolution, I
‘will have to say a few things which,
I think, Mr. Bhupesh Gupta, who
sponsored the Resolution, would have
-contemplated. The Communist Party
very well knows why, in view of cer-
tain currents of thought that were
going on and in view of certain acti-
vities of communal parties, the
Congress took the initiative and
appointed the National Integration
Committee under the chairmanship
of Shrimati Indira Ghandi. Later on,
the Government also took up the
‘matter and the Prime Minister called
a conference of Chief Ministers and
took up the matter with all the
seriousness that it required. Later
on, the Government of India called a
conference of all the parties and there
was a conference for three days
presided over by the Prime Minister
of India. In it all parties were rep-
resented and it dealt with the matter
in all its aspects—comprehensively
and effectively. When they saw that
‘the Congress was coming out with a
very serious programme to tackle
the question of minorities—linguistic
‘minorities, religious minorities and
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other minorities—they thought that in
the coming elections they would lose
ground, People will say that the
Communist Party which always
shouts about these minorities has not
done anything. In order to make up
that deficiency, in order to fill that
lacuna, in order to regain the posi-
tion that the Communist Party had
lost regarding this matter, my friend,
Mr. Bhupesh Gupta, comes forward
with a Resolution saying that there
should be a Minorities Commission
set up, as if he has the greatest
feelings for the protection of minori-
ties., I say that this Resolution at
this stage is nothing more than an
election stunt. Having that in mind,
let us analyse it. I think no one in
this House will dispute it that e
Government is fully aware of &S
position that the minorities shoul

not only have a sense of security, but
they should have a sense of partici-
pation in the progress and adminis-
tration of the country.

Mr. DEPUTY CHAIRMAN: You
can continue after lunch. The House
stands adjourned till 2-30.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half-past two of the clock, THE
Vice-CHAIRMAN (SHRIMATI T.
NALLAMUTHU RAaMAMURTI) in the
Chair.

Surt AKBAR ALI KHAN: Madam
Vice-Chairman, when the House rose
for lunch, I have been submitting that
so far as the minorities are concerned,
it is not only the sense of security
but the sense of participation in the
national and developmental affairs
and the administration which is the
crucial thing, and I am glad to say
that enlightened opinion in the
country and the Government are fully
alive to the situation. So far as the
communal minorities are concerned,
the question to a great extent has
receded to the background, So far
as the linguistic minorities are con-
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cerned, we will have to be very alert
about them, and even in communities
the question of Kayastha, Reddy, and
80 on, is there, and worst of all is the
question of Brahmins today. So, let
us fully appreciate that there is
something wrong in our thinking, in
our ways of dealing with the matter,
In our method of tackling the problem
in our approach to face the situation.
There is something basically wrong
and we have to be alert about it. We
cannot remain complacent about it
So, so far as the Resolution of my
absent but esteemed friend, Mr.
Bhupesh Gupta, is concerned, if he
desires to draw the attention of this
House and the country that we should
be alert, I am fully in agreement with
him. But so far as the method that
he has suggested is concerned, I think
that it is absolutely uncalleq for. 1
say uncalled for mainly for the reason

that it always keeps this minority
question alive, and whenever
there is some permanent insti-

tution like that, whether Commission
or anything else, people will always
like to go to that Commission, to
approach that Commission, t6 have
grievances which are not genuine,
So, I do not approve that we should
make this question a permanent ques-
tion by creating a sort of statutory
institution. But I do feel that the
policy or the method that the present
Government of India has adopted to
make the Chief Minister and the
Home Minister in the States responsi-
ble for this burpose is right, and at
the Centre the Home Minister and
the Prime Minister have taken this
burden on their shoulders and have
expressed their determination to fight
it out. I think that is the remedy,
and that we have already adopted.,
So, my submission to this House will
be, so far as this problem is concerned,
let us not pooh-pooh it or say that
there is nothing wrong. No, there is
something wrong. Somehow or other
it comes in on some occasion in some
community. There is something
wrong. We do not approach the
problem naturally as citizens of India,
a3 human beings, But we approach

the problem, if you will pardon me
for saying so, as a ladies’ question or
a gentlemen’s question. That is also-
wrong, Let us help our sisters as far
as we can, but let us not make it a
problem and start a sort of two rival
groups. I do submit that this Resolu-
tion need not be accepted, but the
main object of this Resolution is to
bring before the public that these are
the matters which should be given.
the most serious consideration in
order that our country may grow
strong, in order that our country may
progress, in order that our country
may sit in the comity of nations with:
a clear mind and solve the problem:
in our humble way as we are doing
in the Congo and other places.

With these words I oppose the reso-
lution. 1 wish my friend was here
so that we could have heard his
reply.

Dr., Sermmart SEETA PARMA-
NAND: Madam Vice-Chairman, I am
opposed to this resolution because 1
feel it is absolutely unnecessary, and
not only is it not calculated to do any
good to the minority communities but,.
if anything, it will do them harm by
separating them from the other
majority communities, In a free
country anything that is calculated to
give protection to a certain group
separates that group from the other
groups and creates in it a conscious-
ness of separatism, and that is not in
the interests of the unity of the
country. What are minorities? You
know, Madam, that we have the
Scheduled Castes and the Scheduled
Tribes who are really minorities from
the economic point of view., I do not
think the other communities were
meant by that term, Christians, Parsis,
Muslims and many others who do not
come under Scheduled Castes and
Tribes, Even if in number they are
minorities, they cannot be called
economic minorities in the same sense,
and educationally they cannot be
called minorities. That way if we
consider that they require help
because they are economically back-
ward, then there are many sections
of the majority community too which
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can come under that class, We have
certainly to give help to people who
are backward in any way, educa-
tionally or economically, and for that
Government is doing all it can by
giving various scholarships and by
giving them opportunities to come
forward. As a matter of fact when
the country framed its Constitution,
it gave separate electorates only for
ten years and also other privileges
to the minorities for the simple reason
that if it were to make it a perma-
nent feature of the Constitution, then
it would make them feel not a part
of the country but as some separate
section of the country. Therefore,
finding that this period was not ade-
quate, we have extended that period.
But there were many against us who
were against that extension. The
State has to keep a watchful eye, no
doubt, over its machinery in seeing
that the backward people, people who
are economically backwarg or educa-
tionally backward, are not exploited.
But that does not mean that all the
time these people, by getting special
privileges and by being treated as
something separate, should be taught
to be dependent, should be perhaps
put in a state of mind to feel that

they have always to have the
crutches of State protection. The
Constitution, as was already ably
pointed out by another speaker, has

put in so many clauses in articles 19,
20, 21, 22, and so on, all of them
meant for protection of various-rights.
And there are specific provisions like

article 29 regarding protection of
interests of minorities. I think
the main object of this Re-

solution at this time is not so much
to get some help for minorities but
t0o have some sort of cheap popula-
rity by appeal to the people and by
showing that the Opposition people
alone have the interests of these
backward people at heart, as it the
Government is not there to look after
their interests. My sister, Mrs. Kid-
wai, gave the example of Bengalis
and Assamese in Assam-—the mino-
rity language problem—and she
suggested, therefore, that there could
be a good solution if only a Deputy
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Minister exclusively for attending to
the interests of minorities were to be
appointed. There may be some force
in that argument, thap superficial
solution. But if we are to examine-
that solution, we will find that such
a Deputy Minister will not be able to
look into the wvarious problems con-
nected with the minority interests
that would be coming up. We have
to ask whether, only because g person
belongs to a minority community,
irrespective of his educational and
economic advancement, he should be
able to get the advantages given to
him ang whether such a Deputy
Minister should have to waste his
time in solving these problems, for
instance, seeing that appeintments or
admissions in schools, etc. are given
to the children of this community.
Therefore, after thirteen years of
independence I feel the time has come
when we should stop thinking in
these terms. The more we think in
these terms the more would we stand
far away from being a united nation.
I would ask those who think in terms
of minorities, whether women them-
selves, should not be considered a
minority.

Surt SHEEL. BHADRA YAJER:
They are half in number. They are
not in minority.

Surr AKBAR ‘ALI KHAN: You are
in majority; we are in minority.

Dr. SmrimMATI SEETA PARMA-
NAND: I am glad my hon, friends
have been caught in this one remark
of mine. If women are in majority,
why are they not in majority in this
House and why should they not have
got seats in the Legislatures? (In-
terruption.) If they are in majority,
they should be in majority everywhere,
If they are in majority, they should
be in majority and if not in majority,
at least on the basis of equality.

Smrr AKBAR ALI KHAN: Madam,
I can tell you that we have more
women in our Assemblies than is the
case in the U.S.A. or the U.K.



2563 Setting up of permanent [ RAJYA SABHA ] Minorities Commission 2564

Dr. Sermvati SEETA PARMA-
NAND: This is a very old stock argu-
ment being advanced by men who
have hag opportunities and more
chances of going abroad and seeing
things there. At present the repre-
sentation to women has been reduced
from 15 per cent. to almost 4 or 5 per
cent. But that apart. My friends here
who talk of the United Stales have
to go into the reasons why they are
in minority there. It is because they
have many other vocations which
they can go in for. They are not
economically backward.

Suax MOHAMAD ‘UMAIR (Bihar):
I should like to know whether the
hon. lady Member is extending her
support to the Resolution.

Dr, SerimvMaTt SEETA PARMA-
NAND: I am not saying that. I am
not lending my support to the Re-
solution.
argument and poini out that women
who could ask for rights on the basis
of their representation would have
done so when the Constitution was
framed. Mrs. Sarojini Naidu—I am
sorry I am being driven into argu-
ments, In any case you will appre-
ciate that this is a good opportunity
that I get.

Sur1 SHEELL: BHADRA YAJEE:
May I knhow whether women are in
minor ity or in majority?

Tee VICE-CHAIRMAN (SHRIMATI
T. NALLAMUTHU RAMAMURTI): Let the
speaker go on,

(Interruptions.)

Dr. SeriMATI SEETA PARMA-
NAND: Our friendg are really feeling
a little guilty and that is why they
are rising again ang again to take
objection. Madam  Vice-Chairman,
may I point out that when they were
asked whether they would like to
have special privileges as a minority
community like the Scheduled Castes
and Tribes or ‘other backward classes,

I wanted to develop my '

Mrs. Sarojini Naidu
Cousins, through the All-India
Women’s Conference, gave their opi~
nion that they would not like such
protection because they believed in
coming forward quickly without any
artificial crutches and they would
stand on their own feet?

and Margaret

My point therefore is this: I would
like to point out to other minority
communities also to follow the lead
given by women and to act in the way

they have done. They were given
this opportunity. Mahatma Gandhi
said that women were economically

backward ang they would not be in a
position to go to legislatures and
other places and, therefore, they
should have representation. And it is
on record that Mrs. Sarojini Naidu
objected to that. She said that
women would stand on their own
rights ang own abilities,

Madam Vice-Chairman, I would like
to point out that the real help should

. be given more and more instead to

economically backward communities.
1 would have appreciateq if they had
a special Ministry or a special com-
mittee even to watch the working of
the privileges given to the economi-
cally-backward classes. Whether they
come from a majority community or
from a minority community, what
happens today is this: There are some
special provisions for certain mino-
rity communities, to help them, but
we find that there are some people
quite well-off coming from those
communities and they do not re-
quire any help. Those who can help
others are themselves receiving that
help only because they come under
that particular provision made in the
interest of .minority communities, I
would, therefore, say that it should
really be a sign of real backwardness
if any thinker, any speaker or any
mover, in our free country, were to-
day to demand special. privileges as
a citizen and not trust the Govern-
ment to do its duty. What does this
Resolution demand ang what does it
amount to really? It really amounts
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to not having any confidence in the
governmental machinery. I would
like 10 ask whether all the non-gov-
ernmental machineries are doing their
duty properly. If they had been
doing their duty properly without
any Commission like this being
appointed by the Government, things
would automatically have worked in
the interest of minorities. The more
we appoint governmental machine-
ries for these things, the more it acts
as curiailment of our civil liberties.
That is an ordinary thing which
shoulq be remembered by everybody.

I would now like to say nothing
more excepting to point out that the
Scheduled Castes and Scheduled
Tribes Committee that is working
now would itself, if any special pro-
blems are taken to it, look into them.
But I do not think there are so many
people from the minority communi-
ties who woulqd be really requiring
special attention because of their
backwardness as there would be from
the majority communities. That is, the
number of backward people in the
majority community who require
special treatmen!, as is given to any
minority community, will be larger
than the number of those who re-
quire help among the minority com-
munity. Therefore, the question is
whether the majority community for
its economically backward classes re-
quires help, or the minority commu-
nity, as wag pointeq out here. For
these reasons, Madam, I not oy
oppose the Resolution but I feel such
a Resolution brought before Parlia-
ment only serves to create a kind of
lack of confidence in the majority
community and a kind of hatred be'-
ween community and community and,
therefore, in national interests such
a resolution should not he brought
before the House,

Thank you.

Suan MOHAMAD UMAIR: Madam
Vice-Chairman, I will not embarrass
you, nor will I embarrass the House
with a long speech, because my voice
is not co-operating with me. I was

Minorities Commission 2566

simply tempted, by the subject-mat-
ter which is under discussion today,
to speak a few words.

I am sorry that the mover of the
Resolution is not present. It seems
that just he has planted a dynamite
to disturb the Government, to dis-
turb the minds of the people in
general and of the minorities in par-
ticular and he is watching from a safe
distance the action of the dyn:mite
which he has placed over here.

This is a thing which should
be very seriously taken into consi-
deration and iy should be seen whe-~
ther this .is the opportune time for
bringing forward such a gort of Re-
solution just to disturb the minds of
the people. There are some bad
doctors who, just to earn money, put
their fingers on the pulse of healthy
persons and tell them that, according
to their diagnosis, they suffer from a
serious disease, such as T.B, and
immediately advise them to go for a
detajled examination of various
things, of urine, blood, this and that,
and to have an X-ray taken out.
Many alleged T.B. patients today are
victims of such money-grabbing doc-
tors, though really there are no signs

in them to reveal T.B. And after
some time, when they show them-
selves to some good doctors, they
find themselves all right in their

opinion and in actual fact, and it is
because of such bag doctors that this
sort of imaginary disease is moticed in
healthy persons, 1t is just like a bad
doctor, Sir, that my friend, Mr. Bhu-
pesh Gupta, has prescribed the time
for diagnosing the diseases of the
minorities, and he is trying to shed
crocodile tears in ihe name of the
minorities, simply to show to them
that he is their good friend and their
grea; doctor who can alleviate all
their sufferings and cure all their
diseases. My friend Mr. Bhupesh
Gupta shoulg know that we are
living in the sputnik and atomic age.
where the sputniks and atoms—which
can play havoc or can make for
immense progress depending on the
uses to which they are put—have
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become a wonder throughout the
world, and where some of even the
common people have, with the
advance of such science and techno-
logy, progressed by leaps and bounds,
and they understand what is what,
ang what thing has come before them
with what purpose. Let me tell my
friend, Mr. Bhupesh Gupta, that he
should not treat the minorities as
chattel to serve his own purpose, the
purpose of his Communist Party,

I personally feel—that is of course
a different argument—that there
are no minorities in independent
India. 1 personally regret that this
conception of minority communities
shoulq be going on for so long a
period. It was going on because of
a lack of effort on our own part; we
did not pay heed; we did not pay the
required attention for national inte-
gration for the last ten or twelve
years. Had it been done, in this
country, today, the word ‘minority’
woulg have been scrapped from the
dictionary of English and that of
Hindi., No such thing would have
been found in the minds and on the
lips of the people today. But it re-
mains, because we lagged behind
other countries in that regard, because
we neglected the central national
theory and national cause. We did
not look upon national integration as
the first and foremost thing. Long
ago it should have been preached in
the country, not only preached but
also acted upon. It is the first and
last letter; I think it is the Alpha
and Omega of the book, and if it would
have been done, certainly, I think,
this worq would not have been found
in the dictionary of India today, and
my friend, Mr. Bhupesh Gupta, would
not have had the opportunity for ex-
ploiting this worq in the House in the
form of his Resolution which is be-
fore the House.

And what is a minority? After all,
let me tell you, it is my personal
conception, I personally believe, it is
an article of faith with me that the
country cannot go on with a con-

| ception of majority and minority. It
is impossible for the various sorts
ol progressive developments which
are going on to go still further with
that concepiion. It is impossible for
the country to progress if this con-
ception of minorities and majorities,
if this sort of thing, as this right and
that right, this suffering or that suf-
fering, will continue to linger in the
minds of the people, par.cularly in
the minds of those who are Members
of Parliament. Naturally, when the
country is independent that concep-
tion which existed in the time of the

Britishers—it is the Britishers who
coineq these words, majorities and
minorities—should have no place.

There are majorities and minorities.
There are majorities alsp in other
Western countries. Also in Russia I
had seen the minorities; But nobody
uses this word “minorities”. The
minorities think that they are part
and parcel of the majority. Just the
other day, when I was speaking in
the lobby with some Muslim friends
about the selection of some constitu-
encies here ang there, I told them:
“My friends, you are disliking this
constituency because you think that
here the Muslim percentage is less.
If this is your conception, then, even
if you get the greatest percentage of
Muslim population in certain consti-
tuencies, your defeat is sure, your
success is not sure, because every suc-
cess and every such sort of achieve-
ment, for it to come about, depends
upon the very working of the mind
of the person himself.” If T think that
the majority are my friends and are
my brothers, that I belong to a mino-
rity and have got to depend on the
majority, and if I make myseld
friendly, so friendly that the majo-
rity will forget that I belong to a
minority, the majority will treat me
as one of their own. This is the way
to proceed ang this is the thing for
which national integration is needed.
National integration has not worked
as yet. I am sorry to say—the Home
Minister will note it—that the method
in which national integration is going
to be worked out requires greater
attention; that requires more effective
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steps, so that the persons concerned,
particularly those persons who have
got such germs in their minds, they
should. ......

(Time bell rings.)

[MR. DEpuTy CHAIRMAN in the Chair.]

Just a few minutes more, Sir. I
am not accustomed to speaking in a
hurry, Sir. One thing I will tell you,
that if this Resolution is carried, a
Resolution which is in.ended only to
be preacheq for voting purposes on
election grounds, if my friend, Mr.
Bhupesh Gupta, thinks that the elec-
torate is so illiterate and so ignorant
and so foolish today as not to under-
stand the real purpose of the Resolu-
tion, he is wholly mistaken. The
minorities know where the shoe pin-
ches and at the same time they know
that where their needs arose the
Government has done the needful,
and is doing everything for the mino-
rities. I am not one of those who
flatter the Government; I am one of
those who speak sometimes in strong
terms against the Government, which
even the Opposition may not have
done, but to speak in the name of
minorities giving a bad name {o Gov-
ernment and glso giving indirectly a
bad name to the minorities and
thereby to exploit the opportunity for
election purposes, this, I will say—
if it is not unparliamentary—is mean
political tactics of any party which
exploits the minorities for such pur-
poses at such crucial times when the
country has been passing through
various sorts of currents and under-
currents,

Sir, I am only sorry that certain
minorities should think in terms of
Conventions. If these Conventionists
think that by their Conventions, by
their action, certain good will be
created, they are utterly mistaken.
They are injuring the cause of that
minority., In the name of Conven-
tions, in the name of Resolutions, they
only create gisgust and distrust in
the Government. It would be too
much for such Conventionists to
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think of a healthy solution by such
action. If you cal]l a devil, the devil
will come. If you go on crying that
you are suffering, you are being ill-
ireated, then I believe the minori-
ties, ang particularly the minority
which is very fond of Conventions,
will go on suffering to an unlimited
degree and in an unlimited scope.
The only remedy for the relief of a
minority is to merge itself in the
majority. They should have full con-
fidence in the majority, full confi-
dence in the Government, that Gov-
ernment which is doing everything
for the minorities.

It may be that something may occur
here and there. How can you say
that in such a great sub-continent
like India, where 3o many minorities
live, where 222 languages are spoken,
nothing will happen? Things will
happen bui the anxiety of this Gov-
ernment is always there and their
blood begins to boil when any such
an occurrence takes place, The Gov-
ernment immediately comes out with
relief for such minorities and take
every step to stop a recurrence of
such an occurrence. I can cite one
instance of the great anxiety shared
by our great and revered Home Min-
ister, Lal Bahadur Ji. I wrote a
letter to him about one incident which
was not an ordinary thing for the
Durgah of Habib Ilahi Khwaja Niza-
muddin Aulia. Sir, only three or four
days were left for a Moharram Tazia
procession to be taken out. It was
being stopped and obstructed by the
authorities because a series of latrines
were under construction on that pas-
sage through which that procession
haq to pass. I wrote a letter to our
Home Minister, Lal Bahadur Ji, and
the Home Minister, for whom I have
the highest reverence, immediately
took step. What step did he take?
He at once passed order for the re-
moval of this series of latrines which
had been constructed there, and this
happened so suddenly. Then I visited
the place some time later and I may
tell you that the entire Muslims
there were singing songs of the great-
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ness of the Home Minister, They were
so much pleaseq and were so happy
and it seemed that great confidence,
voluntary confidence and voluntary
respect had been immediately infused
in them by this one single thing, by
the one single step which he took.
Sir, even if I had been in the place
of Shri Lal Bahadur Ji, I would have
thought one hundred and one times
before taking such a daring step
which he took keeping in view the
feelings of the minorities. Without
taking into consideration the enor-
mous expense incurred on the cons-
truction of those latrines which obs-
tructed the passage of the procession
he took the decision for the removal
of those latrines. The generous
decision which he took is a splendid
example of the way in which the
minorities here are being treated.

(Time bell rings).

Mg, DEPUTY CHAIRMAN: Your
time is up.

Spax MOHAMAD UMAIR: Now,
my frieng comes forward with this
Resolution. In the first instance, I
think, Sir, this Resolution should not
have been moved and now that it
has been moved, it should be with~
drawn. 1 do not agree with my
friend, Mr. Khan, that this Resolu-

tion shoulq be considereq by the
people outside so that the country
knows about it. Sir, the terms of

this Resolution should not go out in
the country.

Mr. DEPUTY CHAIRMAN: It is
time.

Suag MOHAMAD UMAIR: Sir, with
these words 1 oppose the Resolution,
not only oppose it but vehemently
oppose it. We should depend upon
the National Integration Resolution
for a solution.

st oiewe qret o IqgAEts
AT, TF GOT gAY g F

»

qF F FTHIS AW [T F TG A
e warfa®wT Far g | oS4t sqt
IARE FT 0T ATF QT JIEAT §
Wt al 39 grew § #TE WOw e
T FAFAA T Fi AT Ig AT
IAr A1 § A A IR AT I4T
Forsa g | o o 7 g Aw
AL FTATT @7 FL AT FT GETAX
frar A< gaF mdt §  faaw gaeme
§ gAY qfead qar 7 w5 7 fggean
#r gz § gz aomars, a3 9@ o
39 gAY U ¥ A% &7 IE0q A7 I
g miff gdFw & gww g argd-
f@s arat ¥ wg 9 f5 gardr oref
g f97 39 a3 1 yedE <&
a7 | I TG FTIRE AT F FeE
qidf & faT Jig=T o 34T A @
§ Iwt afenma & oig 737 & fad
® grd diew F faarw 53 A €
T g9 yeard g A & 9fy
qrardl  feamr =g & W) ug
Fgar 9 € o wigifdw
FT AATE TN A & | FHIS HIW
e F faa sfaa ag ar v o3 grew
¥ g =fgd an, afew oF od
fak=aa @9 F AR T o THo
qro, F1 HIT Y oA F4 A QT
# 9§ T W JE F qEnEm
frar 1 sgifF gre v & dfade s
e § AR w3 gl SUAT 4T, AT
o 9AY &7 9 g BT qWIAT FF
qIY FrogaT FL famr | oiF ag
w91 5 9% w1 A N
qTdT 8, 3AE IR @A T9 AE T
auTaT R W WY g dvo UHo Gio
w1 1 & foar

Surt JOSEPH MATHEN (Kerala):
Do you know where he has gone?

Mr, DEPUTY CHAIRMAN:
order., It has no relevance,

Order,
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sfy afiecax awlt @ FifE <R
ST 97, Ty 9= IW avg @7
TgrT g3r | ST 5 gut qd aw
q Faan fF g ew A wwsrang e
£ FT eAg  wowr foar @, gafad
arsRYE s gru fafafes a1 fdasg
wEr  #¥ ofaw atw wd o
@i w7 # f 1 a Fr AwEA-
fod s < &, e aet o¥ g7 o<y &
g g & sy § fow awg ww
FTAE AT T HUA T L1 FF
®E 1 wR W ¥ 0 fawg, faa,
A, qULHl, SEE AT qAF J4T
T Sfa F G0 W § AR 7 9
Tl #r ara § B gamR 3w & e
Tygdifa s furgfrzmdm ¥
FRISTEIET QRIS A1 TATIAT F ALAY,
g F fgegex 3mEeT | w9 IW
A F AU Fi ST AR g AR W
F°9 B AT F F 75 g FiiRew
L i § a1 A% 3@ avg & anal |
mew g w1 W@ uF -
freardy Y ava & o goo-uw qT g
By grwifyw W STA-uiE
o 91T FG Sl § 1 7g HAAT
& St AAT gh 9T &7 394
difq ‘fearge e &1" & i1 F
gaaaE A fegdi F1 agr 2 ™=@
IWH USY FET AT F ) FFA
T IXE &t Aifa & I9rar A ol
F A TE XA queA fwar S
AifT ®7 AT F F TR FE
ft AAW A §W AT F oA §
wiX o2 ¥ g @ifq # oy s
e § 1 g Aifa #) g @ s
ST IR §F I T N9 Iafena
foar § 1 wg g asfrord) § fr
R A arrias swraAr St AR
TSI g W & g st ot 7Y A
AT @11 T W qEIR § 98
B9 9T * {67 g7 a5 F WA T
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g frard gg it & 90 FATAAT
F1 g foar sg | 9 a9 @dy
g sar f5 gae agw ¥ Wl #4,
e argAtfedm wifas gfe & g7 2@
¥ dwas & | Afew  fafafees
o= g a7 fRfasa oI 9% 39 a)
F a1 SSET I Araw A JqT
T FAT WA T GATHATS F) 9T
FT =i ur+ fomr § @y By o ardf
FY g TG Fr A1q A4 gIAT AT )
afera wgt a& Jargw &1 s faaa
FT AT 2 98 TF A7 a9 & AR
gow fe7 gardi g A 3T H qq1StATR
F7 QU F NI FLE G wiaF
TERTAT F7 g A ¥ A7 9% &
Twarr wisfy § foag 72g T
gt FFdr & A 3T A0S AT W F FeHT
g ogear & | gG wfmw uwg oA
=ifgd fF 37 g #r ara Fr 3§ ady
SraT Sy | W fear A qeda
FN, TT T F avy 74 Iy Afgd
B Y TG Hi a1d 950 W A1 AW F
g WA agft & wdr Srar o
zafeq wy ofedf &1 78 FAA
gt =ifgd 5 3 33 a@ &0 wEAT
HAATH A KA T G AN qeaRIfaF
qESr &7+ Ry T SeT &
1 7z & e =gl fF A s
FE FHAR GERI GG &) A T
FHTT FATA G gL AL FY IHA
T BN ZH AL T FHL AT TA0AT AY
Y ¥ HY AHET G | WA
g W Agaw  fenwa FT R
@ g wfg-faasd v A@EAT W)
faege @o HTAT L A |9 T
Ft ¥ fod faw T F90 0
grr !

¥ weal & W 39 AR F,
Gﬁﬂﬂﬁ?@ﬂaﬁrﬁwmaﬁﬁu
e i g Fe AR g R g uw
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[5 stterwz arsht]
frmafre wng &8 foy 23w B
AT BAT 1 3w oTerT ¥ o
§ o3 78w &7 wWin H/)
g € & wrzffizaa ¥ § qor
g I W 57 aw aw #
famd atry &1 @t foer ardem
|ET @ F1E wi gsEr gEEnE;
gRT 98 37 JEI@ & ged a7 fega
OO Iwfay S@ AT gs § Fw

TF 90 AR AR HAC

o N F 4§ § 39 gw@ T
we faiT FaT §

Kumarr SHANTA VASISHT
(Delhi): Mr. Deputy Chairman, I
also agree with my friend Mr. Yajee
that this may be more a Resolution
brought forward with an eye on the
coming elections or with a desire to
get the sympathy of the minorities
for the Communist Party. I do not
think that ordinarily he came out
with such strong sentiments for the
minorities generally or in their party
behaviour as such. I oppose this
Reselution because I do not think that
a Commission will really serve the
purpose or be of any great help to
the minorities as such but I do feel
that only the Home Ministry itself
can give the protection and the secu-
rity that the minorities need and
should have. I think all of us owe a
great responsibility and duty towards
the minority communities in the
whole of India and it is very neces-
sary that all efforts should be made
at Government level as well as pub-
lic level to give the minorities a
sense of security and safety as well
as fair-play. They must not feel that
they are at the mercy of the majo-
rity community as they often do and
they must not feel that they are not
given equal opportunities with every-
body., Though equal opportunities
and s, on have been guaranteed un-
der the Constitution, though we may
have various rights and privileges
under the law, we may not some-
times have them in actual practice.

I do appreciate personally some
of those fears of the minorities, parti-
cularly in Delhi, Some of the com-
munal parties behave in Delhi—or
even in Northern India—in a way
that sometimes they are frightened
by certain other communal parties.
They hold ‘Shakhas’. They are fright-
ened by them ari capital is made
out of it »nd a lot of propaganda is

made against certain communities
by interested parties. That poses
a very serious problem  before

the country, especially this wave is
very strong in some places in North-
ern India.- South India has its own
different types of problems about
which, of course, I am not particu-
larly familiar, or intimately in close
touch with what happens there and
how the parties or groups or sects
function there. About them I do not
know at all but about Northern India
I do realise and feel very strongly
that a lot of mischief is done by them
and can be done—actually it is be-
ing done now. It frightens the mino-
rities because they feel that this par-
ticular party or communal party can
damage them tremendously and they
feel terribly frightened also, Som-
times they create certain incidents
etc. whereby the minority community
would get a good deal of blame for
misbehaviour, etc. so that the feel-
ings of the majority community can
be mobilised against the minority
community on the pretext of one or
two incidents and a lot of propaganda
can be created. A feeling would be
created among the public that the
Government is not maintaining law
and order or cannot maintain law
and order and they are the cham-
piong of the Hindu community and
say that here are the minority com-
munities who are doing a lot of in-
justice and so on. Unfortunately, so
far as the troubles that took place
recently are concerned, beginning
with Aligath and going on to the
other parts of U.P., the people living
there. the common man does not
know that it is the majority commu-
nity that has done a tremendous
amount of injustice. I am very sorry
to say that and T am very ashamed
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to say that the majority community
instead of helping and safeguarding
the interests of the minorities—they
have not done that at all—have
really given a lot of trouble to the
minority community. The feeling
has gone on among a section of the
people in those places in U.P. whe-
ther it is Ghaziabad or Meerut or
Aligarh or those places like Chan-
dausi, that unfortunately it is the
majority community, the Hindus,
who have done a lot of injustice in
this matter. We must rise up and
act and we must realise that the
majority community must take care
of the minorities in India, whether
they are Muslims o® Christians or
Parsees or anybody else. That sense
must be inculcated deeply at the
Government level and public level
and I am glad that the Integration
Committee was set up at the national
level with the idea of having State
branches - also, also State Integration
Committees or local Integration Com-
mittees, with the idea of bringing the
various communities and sections to-
gether and bringing about a greater
understanding and integration. This
work should be gone into very
thoroughly and very diligently  so
that on every occasion, at every
opportunity, every step is taken to
bring about greater feelings of unity
between the various communities and
various sections. If the National
Integration Committee can success-
fully function and implement its
programme successfully, I think a
major work would be done in bring-
ing the varioug minorities together,
and in creating greater good will bet-
ween the various communities and
also in creating a sense of security
and fair-play.

1 may also congratulate the Minis-
try in this matter, particularly, that
various Distriet Magistrates or Col-
lectors in U.P. took some strong
action and very quick action and
stopped any type of trouble that
might have gone on or taken Dplace
extensively and that would have
createg further difficulties or pro-
longed the riots and troubles in those
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parts of U. P. It was very good on
their pait to have faken some quick
and strong action and they put down
the elementg that disrupt the law and
order situation in their districts. If
that is done by all the District Magis-
trates and Home Ministers in the
various States, that will also be of
certain help in this matter.

Apart from that, I may bring to the
nOtl(?e of the Minister that in Delhi
pa}'txcularly we have a very bad situ-
a.tlon in the sense of communal par-
ties creating so many difficulties.
Government parks and places are
also used by the communal parties
for having their so-called ‘Shakhas’
w}}ere they poison the minds of small
children, beginning with 5 or 6 years
old right up to 18 or so. They have
them every morning in the parks and
with some physical training pro-
gramme and other programmes, T
think a tremendous amount of com-
munal propaganda ig done by them.
Sorme of the R.S.S. activities are going
on which are also very very bad. To
look upon them as only a cultural
organisation or social organisation is
not very correct because they are not
a cultural or social organisation, They
are definitely a political party and
they should be treated as such and
there are also a large number, or at
least a certain number, of Govern«
ment servants in the Central Gov-
ernment, the State Administration as
well as the Corporation who partici-
pate in the activities of the R.8.S. anr
even hold their meetings and othe
programmes are carried on even dur-
ing the lunch hour when the offices
close from one to two. I think our
Government servants taking such
active part and being the spirit be-
hind some of these programmes is not
at all good. The Government servants
should remain absolutely impartial

.and objective and away from all poli-

tical parties. If they become involved
in these communal things, then when
any question comes of safeguarding
the interests of the minority commu-
nities or even maintaining law and
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order or even duing

something or ,

Mr. DEPUTY CHAIRMAN: The
Resolution here is about a Minorities

meting out justice to ordinary citizens | Commission, to safeguard the inte-

either by the officers of the Central
Government or the State Administra-
tion or the Corporation, if those offi-
cials have very strong leanings and
bias for certain communal parties, they
cannot do justice to the ordinary per-
sons, which T think would be under-
mining the very foundation of our
Government, because the Government
servants ought to be fair and objec-
tive. If they lean heavily towards the
Hindus, Muslims or Christians or any
communal, political party, that will be
very unfortunate for our country as a
whole. This should be definitely dis-
couraged and steps should be taken to
put down such activities and Gov-
ernment servants should not take part
in processions and in meetings or
meetings of various political parties,
whether they be of the Jan Sangh or
any other party. That is not a very
good thing at all.

SHrr SHEEL. BHADRA YAJEE:
The Akali Dal.

Kumart SHANTA VASISHT: As
far as the Akali Dal is concerned, and
ag far as my personal experience goes,

I think we do not have much trouble

in Delhi on that score and Government
servants are not involved in their
activities. They are not promoting or
helping the Akali Dal's activities in
Delhi, although they go out of their
way to help the Jan Sangh and have
their communal bias, which I think is
not a healthy thing for our country.
In Delhi there is no acute trouble
about the Akalis, though it may be a
bigger problem in the Punjab. In
Delhi, their political activities are
there and they are different, though at
one time their activities also went to
a low level and they had some very
poor and dirtv propaganda about our
Government and even about our Prime
Minister. That, of course, is unhealthy.
But that is gbout the Akali Dal as
such. I do not want Government ser-
vants .

rests of the minorities,. We are not
concerned with political parties now.

Kumart SHANTA VASISHT: Yes,
Sir, and that is why I do not want to
g0 into the question of the Akali Dal
and also we do not have any expe-
rience of Government servants being
biassed in that way. What I say s
that Government servants not feeling
the same wayefor all communities or
even deliberately ignoring the rights
of the minority communities or their
complaints or grievances, ig not in our
interest at all and we should have an
impartial and absolutely non-commu-
nal biag among all our Government
servants. Then the minority commu-
nities would have much less of com-
plaints than they otherwise would
bave. There is a terrific amount of
affiliation of Government servants
with the communal parties. Also there
is a very strong anti-social force which
is gathering some momentum and
spreading iis own propaganda in its
own way, which also is not a very
healthy way, and to this also some
attention needs to be given by the
Government. I think we should take
every step to safeguard the interests
of the minority communities. I have
noticed that even in the giving of jobs -
it is evident. Though jobs do mnot
mean everything, still when hundreds
of people are to be taken jn for a par-
ticular kind of work, say, teachers and
others for various categories of posts,
people from the minority communi-
ties also should be taken. We should
specially keep ourselves vigilant and

_conscioug of the situation and see that

even in the matter of jobs and posts
and so on, our minds are clear and
we should take trouble to sez 1o it that
members of the minority communities
are also adequately taken into these
posts and so on. If we do that, I think
that would also give them a feeling of
a certain amount of fairness. I suggest
that special instructions may be jssu-
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ed to the various departments asking
them to see that jobs are given to the
minority communities also. By and
large, sometimes it is something done
unconsciously. Maybe that some
people conscious'y ignore them and
keep them out, thinking that they
should not be given jobs or positions
or should not even be patronised, say,
in respect of the giving of shops. But
I think this sort of thing happens un-
consciously also. People are just
casual about it. They don’t wish or
desire to harm their interest or
damage their interest. That is not
done, except by a very small section
which is absolutely delinquent and
wrong and is anti-social and would do
anything to anybody. Tha! section is
there which is very harmful to all
communities. But by and large people
are not very thoughtful about this mat-
ter and so, sometimes they wuncon-
sciously overlook it. If instructions
are issued to the various departments
in this matter ang if it is brought to
their notice again and again, if they
are reminded that they should give
jobs, posts ete. to good applicants for
tte various posts from these commu-
nities, it would be helpful. I think
siich emphasis by the Home Ministry
will go a long way. Government and
the people should remember that we
have no choice except to take care of
the minority communities. If we
131l in that we fail ourselves. We will
rot be failing them, but we ourselves
will be failing. The Government for
its own greatnegs and reputation must

give them all the facilities, help,
guarantees and safeguards, so that
the minority communities may live
m India with safety, security and
~honour.

sgrr N. M. ANWAR (Madras):

Mr. Deputy Chairman Shri Bhupesh
Gupta, in bringing forward this Reso-
Tation sbout the appointment of a
permanent Minorities Commission, has
1eally provided this House with an
opportunity to get to know the mino-
tities’ problem that ig now facing the
country. Sir, I am not one who would

Minorities Commission 2582

1ather dismiss this as a politicai stunt
of the Communist Party. Of course, in
: democracy, any party will try tfo
take advantage of any situalion that
might play into its hands aud, shrewd
os he is, Mr. Bhupesh Gupla has
brought forward this Resolution at a
time when it is most opportune for
him to exercise the minds of the mino-
rities. But believe me, Mi. Deputy
Chairman, to say that there is no such
problem is, to run away from our res-
ponsibility. I am not looking at this
problem either from the point of view
of the minority or from the point of
view of the majority, but 1 am con-
cerned with it as a citizen of India,
and 1 look at this problem from the
point of view of our country and the
reputation which this country enjoys
the world over. What with the lightn-
ing rapidity of our industrial pro-
gress, what with the ideals that we
have set for ourselves for a secular
State, we now have got to see that as
far as possible we allow no room in
any quarter for any minority to feel
aggrieved and in that respect I must
soy that our country, even though we
have had these fourteen years of
freedom, has yet not got out of a dis-
nase of the mind, a disease of the
heart, that is, communalism. It is
cnly the wearer who knows where the
shoe pinches and it is for the mem-
Lers of the minority community to say
how they feel about the- things that
they experience in life today but the
remedy which Mr. Bhupesh Gupta has
suggested of appointing a ‘Minorities
Commission is much worse than the
disease. 1 do not want that this
Commission should be appointed in
order that it can arouse the grievances
of the minorities. On the contrary, 1
feel, Mr. Deputy Chairman, that
steps must be taken in order to win
over the minorities to identify them-
selves with the affairs of the nation in
an increasing degree. At this moment
1 wish to take this opportunity to ex-
press our deepest debt of gratitu_de to
the Prime Minister for having nghtl.y
appreciated the delicacies qf this
problem. The country today 1s seiz-
ed of this problem and we have now
ways and means devised for promot-
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Ing emotional integration. As the rul-
ing party, the Congress in having
appointed the National Integration
Committee under the Chairmanship of
Ars. Indra Gandhi has gone a long
way in {rying to restore the confidence
of the minorities in the party. But
what is much more significant 15 that
culy recently we had the National In-
tegration Conference presided over bv
our Prime Minister and in which the
leading lights of our couniry belong-
ing to different political parties parti-
cipated. That augurs well for the
future of our country, for the future
of our majority, for the future of our
minority, but believe me, Mr. Deputy
Chairman, some references were made
in the course of this debate that mino-
rities were asking for special privi-
leges, special safeguards. Nothing of
the kind,

Sarr SHEEL BHADRA YAJEE:
Nobody raised this question. The
question of women minorities was only
raised; not this. This question was
never raised.

Sarr N. M. ANWAR: I think some-
body did. Sir, it is wrong to say that
any minority is asking for special pri-
vileges and special safeguards. The
Constitution has provided ample
guarantees and we have pinned our
faith in our Constitution. We admire
and adore the Constitution for its secu-
lar ideals and for the safeguards it
hag provided for the minorities. But
the question that now remains is one
of implementation of these ideals of
the Constitution. The hon. lady Mem-
ber a little while ago was referring to
certain tendencies which she had ob-
served in public life in and around the
city of Delhi but coming as I do from
the South, from the State of Madras,
I must say one thing that we do not
have any problems of the kind such
as have been referred to here. It is
not that we are having adequate re-
presentation in the Assembly or the
Council or in the Cabinet over there
but what is most important is the
goodwill that the minorities are en

joying at the hands of the majority
community and that we have in very
gcod measure all over the South. It
is only when we come to the North
that we hear stories and sometimes
also incidents such as those as hap-
pened at Jabalpur and also elsewhere.
But, Sir, I am conscious of ore tLing
that while such incidents arc few and
far between, what we have really
got to think of at the moment is the
peace and goodwill that prevail all
over the 600,000 villages of India. You
ge to any nook and corner of the
country and you will find thai we have
carried the ideals of secularism ail
over and the communities are living in
perfect peace gverywhere. That I be-
lieve is a matter which we have got
to acknowledge with gratitude and
particularly as a member belonging fto
the minority community I feel I am
never tried of saying this that it is the
goodwill of the majority that is most
important and that is the paramount
need of our community. In that respect
I must gay, Mr, Deputy Chairman. that
what we want is not the rule of law
but the rule of love, the rule of good-
will and it is that which is going to
ensure for the minorities their future
in this country. I may tell you-—
probably it may be revealing to so
many of our hon, Members in this
House—that there are very many diffi-
culties, there are very many miserable
disabilities from which certain mem-
bers of my community have suffered in
recent years but nevertheless they
have not thought of abandoning this
country or getting out of the country.
On the contrary, I have to say that we
must be beholden to them for their
dogged tenacity for their perseverance
1o put up with all these dificulties and
live with honour in this country. That
is the finest proot of patriotism {hat
any community can demonstrate. It is
easy for the majority community to
preach ideals of goodwill but it 15
most difficult for the minority to live
in a place where still they heve got
a certaip risk to their own person and
property, I must in this connection
pay my meed of tribute to the Home
Ministry, particularly the hon, Shri
Lal Bahadur Shastri, that right from
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the time he assumed charge he has
dealt with many a difficult situation
and with that Act for preventive de-
tention of elements that provoke com-
munal disorders, I now feel that we
can look forward to a period of peace
and security for the minorities in our
country. Sir, when I have been travel-
ling through many countries overseas
1 have always been feeling proud to
say this that we Muslims everywhere
in India—and we are not just a few
but fifty millions in this country—
feel not only secure but in gpite of the
propaganda that has been carried on
particularly in so many Muslim coun-
tries—there happens to be 30 or 35
Muslim countries in the world today—
I always have had the greatest plea-
sure to say that we in India are feel-
ing absolutely secure. Sir, it is pos-
sible that, close ag we are to the events
of the partition and to the tragedy that
followed, many people still harbour
memories—and naturally too; I could
quite imagine that and I concede it is
a question of time because time

is a  great healer—and there
aere many problems which con-
front the minority community

but I must have to admire the
minority community for their courage,
for their confidence, for their faith in
the future of this country and but for
that I am sure frustration would have
set in and Members like Mr. Bhupesh
Gupta would certainly have taken
advantage of that situation and would
have exploited it for purposes of party
advantage, Sir, we have got in the
South, particularly in the city of Mad-
ras, certain very healthy conventions
which provide for and promote com-
munal harmony. For election to the
mayoralty of the city of Madras we
have got there a communal roster and
by turns the communitiegs have the
right to get elected. If the Mayor of
the city of Madras happens to be for
one year a Brahmin, next year there
will be a non-Brahmin, for the third
year a Muslim, then a non-Brahmin
for another year, then a Christian and
then a Harijan. That convention is be-
ing honoured for over a generation
now. So it is not so much the admi-
nistration of justice that counts but
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t'le manner in which it is administered
th'at counts7 that carries conviction
with the minorities. We do not have
any representatives in the Madras
Mlmstry;.nevertheless why is it that
the Muslims in the State of Madras
feel happy? It all depends upon the
manner in which the majority commu-
nity has carried on with the minority
community. Here in North India I
am very sorry to hear that there gre
certain movements, certain political
parties, out for the very extermination
of the Muslim community. It is in
contrast with such partiee that we
have got to feel beholden to the Cong-
ress Party for having pursued the
ideals of secularism and for having
tried to face all odds and preserved
law and order in this country. 'The
manner in which the Home Ministry
has conducted itself in trying to nip
the mischief in the bud in many
places where communal violence was
about to break out, I must say. speaks
volumes for the goodwill and for the
popularity of this Government. I am
sure that the intention that Mr. Bhu-
pesh Gupta may have in mind in
bringing forward this Resolution here
is probably to win over the Muslim
ccmmunity to his Cormunist Party
but I am absolutely confident that the
minority community throughout the
length and breadth of the country will
stand solidly by the Congress Party
because particularly the behaviour of
our Government in recent months in
trying to nip the mischief in the bud
in places where communalism raised
its head and to protect the person and
property of the minorities entileg it-
self to the confidence, to the zoodwill,
to the love of the minorities. There-
fore while I am not one with Mr. Bhu-
pesh Gupta in asking the Government
for the appointment of a Minorities
Commission, nevertheless I can share
with him his anxiety for the future
of the minorities in our country. A
civilised society is judged by the acid
test of how it is treating its own mino-
rities. After all the strength of a
chain depends on the weakest link
and even so it is for the minority
communities to give a certificate ol
good conduct to the majority in @
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democracy and it behoves a good Gov-
ernment that not only they should
have a lot of paraphernalia of Parlia-
mentary machinery of Government
but also infuse that machinery with
the flesh and blood of love and good-
will for the minorities. The world
will judge us and before the bar of
world opinion we will look high and
erect by the manner in which we carry
the confidence of the minorities. It is
not so much for the mere interests of
the minorities or for the goodwill of
the majority, but it is for the reputa-
tion of our country as a whole. Our
country which is being looked to for
leadership in a thousand ways all over
the world in matters of peace and in
matters of international goodwill, must
first set its own house in order. Here
we should not give amy room, any
occasion, for any grievances of the
kind to which Mr. Bhupesh Gupta has
referred in his speech while moving
his Resolution. Therefore, Mr, Deputy
Chairman, I am very happy that we
have had this opportunity to give ex-
pression to our views with regard to
the lot of the minorities in our coun-
try. But the community to which I
have the honour to belong has got tre-
mendous faith in the ruling party, par-
ticularly because of the recent mea-
sures they have taken in order to
evolve emotional integration under the
auspices of the Nationa]l Integration
Conference and also because of the
many remedial measures which the
Home Ministry had taken by sanction
from Parliament in trying to take into
preventive custody mischief makers
who are responsible for bringing a
bad name to our country.

oft TaTRtag WErT (S WR) ¢
veaarafa Agam, T 93T § oY §Heq
ST # T T iFarTarg
78 FTA QAT A ITATS o wmd w18
OV g17 F9T 787 §, T T B,
forg w@ wex § R@r 9w, @
Igd oF faw 1 wer faard agar €
ag faw o wreg a0 fafaw F1:0 & 293-

THT AT W g ok fawd Ak usg
¥ IFS-LFS O T Tgd #< e,
AT A {6 39 e & w9 q
AR frar F geq & @A @ §
[ g AT &7 wwaea 38 T5T R
@ H1 g § i edt §F 9 A 'n
Ay H 17 a1 §, I BA<T IS19T T,
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Fiyq & fae fag a<g #1777 FR Q@ 8,
Iqa) @ieq FIT F (A R Fgfaee
MEZTF IR HFATE AT & | H g9
FIg 1% ST IZX F<F  YST FT g9
AT FIAT AT AT § | qG 1T
wx § 5 @R gl wrgal
FAFAI HITNAFATY ! TG IF W
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3%z v qar fFar g W gamar
EAT I FHIT Y q=ATE FWI 7
7g AYaT A 1T & 1 1A 1fg avar
agfeT W Y AT TFATR | ST FIIH
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HIT AT7T HT 9&T BT & FIAT 3 )
zafag 3 waq & 917 #37 § )\ fog
arét ¥ § gearq @y §, SARr A TANN
a1 £ 5 19 ¥ F1d9 aF a0 g,
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[EA & A, T A H GIAT
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e s ot g€ &, st aforfog siifa &
T F2 Sy &, s Wt faw w7 & v
gERAR A TW AIT X FgW H BT
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T ERTT AT e F Ty g fEogw
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fSad gn suTeT 3 g Sad § ug
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g1 RIT # qARHIFT I TE, WG
Frawr qd a g ag \’ ag wodi
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o Y AT F AT 47 17 AT § 7
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¥ ggl owg ar @ fFoaf ac
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gl FgF @ ofi a1q fegeam # §
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[avdt ster firg]
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foa # za foiera &1 fae Fan g
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Fr3 fome ST F a0 ¥ 937 81
W g1 guh fafafes Al &
T THFT TRNTEG GIFTIA H @G |
Tafafes sdiaw § 9 9g fafafes
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e i weTe it 7 9 R o A
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A w1 g gafad g@ qagdr adgi fae
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7 g argwr fgd w7 GRT 1 /R
I ATA o € 1 3 98 fow aogm &
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N Ugl § GH FET AR g
famgm  a5q  F@  § &,
g Ffgam  Awlatl w1 Fsr g,
4 fgegmt ar faw sy g,
Fgt faei #y faw ardr ghh , F
aHAnET B fad gt 1 g A w1
fi age & ami o IR g
qg T Fedl, &9 CAReRAT
ITeq §, gEY dgHL AW &7 ArS
gt Y wFdi AR # feg oww-
T w4t g, # guwT weex A
g, # #¥o UHo UHo FT FFT
fadyfi g uvg & wg wwar g f%
fegeam ®H #aY§ o swe el

g S qoammi  #r fel oo @
g Fer wEdc @t

ARARTT 4T 77y A} qah & qgl @ 7
fogeame @) sowT 8 W, wody
oo A fGFgETe T ATGE WA,
fedgs weFT AR F arg quEd
¥ ag @ ud gW w9 And #
w7 W gETO WAET g

ghoiad & v fogmw  #

g 4 mgads =l
o @ g1 uwg  wEiE =
wawa A4 g ug gHAEAr § )
FEOFTN & ATGANE S gL Ugt A
TE O W FWAY IR qA
Fifgd w o gwowar fi @ E
g '@ fF ager gardy sfaat
S AT §AT & ATH g @y oY
IS I SART W7 gyt #71 nfy F T
& w1 gdy A wr, afew wifg
FT AW W g oW A
| 38 g & sl faedt o1 o
g1y yugy fre 9 ug &
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T4 WHAT | wagd A |E AR
WA Afed | I WSigd  FT HAA
g A8t & f& @ & wa §%
FO | Awgd ¥ owF H agr Wl
W W g dragug g
g9 T & gy AW FQ | Sy qrEr F
T AN AE L WHRAT g WAGA
TR FEATA & AR A4 ¢ | gufwd
w owgwm g v g § o
¥T5d & AufEd , Fee i A-
fadi , #as @@, € our
wia awulEd 4 g9 qee @ fed
uF dwfads wh arfgd, “whafadz
& Fedregan e gfear” | A A
forefY s #7 &) ot i g ST &y an
fdly 99 FTEY, 95 TAF T ATA A
g AR ardw F A gEa faost
TF &r |

oA oAl & AT g3t A%
ug uxfeest  fegwdi wifgd o
stg A% W ug 4l fagwrdd aw
AF WE STAUHT. FT, WGET  F M
frgrasli #1dy fegeam & @
T AAr w7 & 1 WifF gw A9
Y faemt wff A E swfuar
#Y wagn faerar amed € ST,
snfrrAT |, ¥ & yg e aeh Sl
TR W A ug T fF
fegat & & wrfruar w9 faew
Tt F At A% I s aw
Ug FAR Agl a4 war g fF ot
STfT & W< ST W FOT IGHT
AT FOT | ST TF FH T FTHE
t AE AT ST a9 T Fg ;¥
arfeut  fuew amelr wff & 1 gEwT
#F wg g & fegwmm o=
g et § oA ogw sl
weET g3E qREw 1 AR
Agricultural Communities are always
conservative,  fgf v Q!
Fer & wfaat # faer AdY
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[ g ARE]
arq & | avgd wfqar adr g off
S oga fedr w1 & weditE
Tt g A dm A ¥ war—loyalty
to the Constitution, zg AT g
T &% | gma W g
g fF fw # @3 AN wm
g Sirwa wggal *1 oF fAmg &
@I & ud fAw &; 94 fadedft
gl & ag ar fegew Fr W
T @A g 1 9g fRmgem &
fedign w1 uF amfew wmar &
Iy ¥ fegem ® owwr Y
fafawar, wags =0 fafraa—
gifedt & fafwaar AR aga o
fafaard ==t ot o &

(Time bell rings)
g1 @il fafrgast & v ga #
A T F17 gL Fiedigga 7 fo

g @y fafwaawi 71 ovar & ga

H gy ar Sy @l g, 9@ g
‘T’ g W 3§ FiEE-
zgma ¥ gfc g wwdr  fRer
FAAR I (T | FF qF ag facar
qAA Al AT, T IF QF €09,
o qyafelauw , @ @ fad AR
Q@ gFam  wman frad @R, s
my s w9 @, @A
BT AT oy @ weT 1§
QT

qg ATFANMLEY  FT Ay qraanr §,
g @ga & gEqdr AR ANF
wRAT & AT 3w faay & fag
oraey «rt ¥y H  loyalty to the
Constitution.  #{ qraqT Iy KA
i A wagdy St &, feaat
g A ag fwd g1 wfaffmd ¥
RJ & FARATHY AAACGET

THE MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS (SHRI
B, N. Datar) Mr, Deputy Chairman,
{Sir, I have been hearing very intently
to the very strong criticisms offered
by a number of hon. Members almost
unanimously of not only the provi-
sions of this Resolution but also of
the object that has been at the back
of this particular Resolution. I wish
the hon. mover of this Resolution had
been present here to hear the trenchant
criticism?

Sir, two hon. Members rightly
pointed out that this must have been
a vote-catching device on the eve of
the general elections which are com-
ing soon. That was exactly what my
reaction was when this Resolution
was first moved last time by the
honourable mover, because while
dealing with the minorities he
confined himself in the course of
his fairly long speech only to one
community, the name of which it
is not necessary for me to men-
tion because it was so clear. In
other words, Sir, may I point out,
without necessarily being unchari-
table to the honourable mover, that
this particular community happens to
be the present love of the particular
party to which the hon. Member
belongs. That was why for the first
time during the last so many years
the sponsor of this Resolution, or a
representative of this party, has told
us that this particular community has
been suffering from a number of dis-
abilities, that they are not properly
looked after. It was perfectly open to
him, Sir, to have brought in  other
minorities, other religious minorities
or linguistic minorities or as  some
hon. Member put it a cultural
minority. But all that was not done
by him, and that is the reason why I
have reason to suspect that this Re-
solution, especially the object behind
this Resolution, is meant for the pur-
pose of making an appeal to a parti-
cular community with a view to
catching their votes. May I point out
that this object is so  transparently
bad that they cannot deceive any
people at all?
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Now, coming back to the question
of minorities, you will please find why
thig particular Resolution has been so
widely put in that it might include
a religious minority as well, a lin-
guistic minority as well, or an econo-
mic minority, as some hon. Members
rightly pointed out.

Now, Sir, a question arises whether
there ought to be any such protection
in so far as a particular type of
minority is concerned. I shall deal
with the question of minorities at
some length. But you will please
find, Sir, what the hon. mover wants
is that there ought to be a permanent
"Minorities Commission. That is num-

ber one. Secondly, it ought to be
endowed with statutory powers,
Therefore, Sir, an attempt is being

made for the first time by my hon.
friend, I would almost say that it is
a disingenuous attempt, for driving a
wedge between a community and a
‘community,

So far as the Constitution is con-
cerned, as my hon. friend, Shri
Deckinandan Narayan, rightly pointed
out, whenever the question of minori-
ties arises, we have to be extremely
careful, The Constitution is a  very
-sacred document which has embodied
all the different aspects of the com-
mon question of Indials nationality.
India is one in spite of different types
of languages ang religions, But in
‘the midst of all these diversities we
have to develop a common nation-
ality. . Therefore, whenever we consi-
der the question of the development
of the nation and the interest of the
nation, you cannot afford to think in
terms especially either of religion or
of language.

It is true, Sir, that there are differ-
ent religions. It is also true that
there are different languages. There-
fore, a question arose and the framers
of the Constitution had to devise a
Constitution in the midst of the
unity of India with certain diver-

sities here and there. For that
purpose, what they did was, they
devised a common nationality—-
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that should be clearly understood—for
the whole of India and in so far as
religious minorities were concerned,
they were given certain rights. I
would not go into the details regarding
the provisions of the Fundamental
Rights regarding the practice of reli-
gion. They are articles 28, 29 and 30.
Certain rights have been given to the
religious minorities and beyond that
it would not be proper to bring in
the religious minorities for—let it be
understood-—political rights. For that
we have to be extremely careful. I
would also point out that while we
have to develop a common nationa-
lity, the members of the Indian nation
whether they are Hindus, Muslims,
Christians or others, all of us, have to
understand that we are members of
one nation, whatever might be the
apparently dividing line, namely, our
religion or our language. Therefore
certain rights in respect of religious
minorities were given. They  were
Fundamental Rights and most of them
are justiciable rights. Here we stop-
ped so far as the religious rights were
concerned. Then a question  arose,
what ought to be the attitude of not
only the Government but the society
regarding the languages. It was true
that there were certain interests of
the regional languages. Now  these
languages required to be developed
but they were not meant for dividing
one man from the other. So in 1956
when the States were formed, to a
certain extent, on the basis of lan-
guage, what was done was not to have
a State with cent. per. cent. people
belonging to the regional languages
because there were bound to be peovle
belonging to different languages. That
was the reason why this question was
considered at great length and the
SR.C. also went into this question
of linguistic minorities. It was bound
to arise here and there because they
were likely to feel that their rights
and safeguards given to them might
or might not be properly implemented,
So this question wag conside:ed frst
by the S.R.C. and they dealt with the
question whether we shouid have a
permanent Minorities Coramission.
They went into it very carefully and .
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shrewdly. They found out that it
would not be proper to set up a per-
manent Minorities Commission because
the result, if not the actual effect,
would be that a permanent wedge
would be driven between one com-
munity and another community. So
far as language minorities were con-
cerned, they had a right so far as
their own languages Wwere concern-
ed. They had also an obligation to
understand the language of the majo-
rity in the particular State. It is only
by thus coming together that the
members of the two language groups
would come together and would har-
moniously develop but it was found
at the time when the S.R.C. had fo
consider this that some  machinery
should be devised for safeguarding the
rights of linguistic minorities only—
please understand it very correctly—
not all types of minorities. There was
a long discussion in  Parliament—in
this House and the other—and after
full consideration what was conceded
was that only in respect of linguistic
minorities certain rightg should e
extended and certain rights should be
safeguarded and an officer should be
appointed by the President for mak-
ing a report on the question whether
these rights of the linguistic minori-
ties are or are not properly safeguard-
ed. Therefore please understand that
thig larger question, a very wide ques-
tion, that the mover has brought up
before the House was considered in
all its aspects and it wag believed—
and in my opinion rightly believed—
that the setting up of a permanent
Minorities Commission statutorily or
otherwise would be, as some Members
have rightly pointed out, a source of
danger to the nation and to the com-
munities of the nation. That is the
reason why that wag rightly rejected.
Therefore there cannot be any ques-
tion of a Minorities Commission as
such.

. In respect of other -categories of
minorities, it is not necessary for me
‘to deal with them here except to
point out that so far as the economic

minorities are concerned, that is a
question which the country itself, the
Government themselves, have to con-
sider because there are no economic
minorities, There are economically
bad majorities. So, so far as the
economic side is concerned, that is
common to the whole of India. One
has to be very careful in having any
such commission. Against the back-
ground of what I have said, we should
also take into account how there are
disruptive tendencies here and there,
either on the ground of religion or
language, We have seen how reli-
gion is misunderstood as the only
force that binds certain persons to-~
gether and that language is one which
ought to bind certain persons together
at the cost of others. That is what
we have to understand very clearly.
Therefore, either so far as religion is
concerned or so far as language is
concerned, we have to be extremely
careful not to allow them to enter
or tresspass upon the field where they
have no legitimate application at all.
Therefore we should be careful in
seeing about that; if we are a majo-
rity community or if we are a
minority community, we have to be
extremely careful as Gandhiji pointed
out. Gandhiji had told us that so
far as the majority community is
concerned, it has to be extremely
generous towards the minorities. So-
far as the minorities are concerned,
it is their duty not always to remain
or always nurse what may be called
a separatist feeling, I would invite
the attention of the House to what
Mr. Bhupesh Gupta told us. He began
to deal with the so-called disabilities:
of the Muslim community and did you
remember that at the last time when
he dealt with this particular question,
he told us that within the last 8 to
10 years not a single Muslim had been
appointed to the Bench at the Cal-
cutta High Court? Now it is perfectly
possible to misinterpret what is done
or what is not done. But the ques-
tion is whether you can look at it
from this particular point of view.
One has to be extremely careful. The
Constitution as well as the Govern=-
ment and the people are trying their
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best to rise above, what you can call,
the communal approach to all such
questions. If, for example, you have
to find out how many people belong to
a particular community or how many
belong to a particular religion, then
there will be no end to that. Let us
understand it very clearly. There-
fore I would like to appeal to the
whole House to understand what we
are at present doing. In the back-
ground of what Thappened at the
various places, I need not mention
about the religious fanaticisms here
and there, they often intrude upon
provinces where they ought not to go.
This linguistic tyranny also comes in
where it ought not to come at all
After all, we belong to one nation,
and whatever might be my language,
the language cannot divide me from
my friend but unfortunately it has so
happened. That is the reason why
during the last some months we are
actively at the point of developing
correct, sound and healthy national
integration. The Constitution itself is
the greatest and to a large extent a

very effective attempt at national
integration and Shri Deokinandan
Narayan was perfectly right in

pointing out that our highest loyalty
and our exclusive loyalty ought to be
to the Constitution. That naturally
pre-supposes national integration,
Under these circumstances we in
India must develop that sense of
complete union, not only a sense
of geographical union, but also what
may be called emotional integra-
tion.  Geographical union is there.
We have also the President and we
are all under the President’'s rule
But let us also try to develop what
is called the emotional integration in
the sense that we do not create
walls between man and man, between
India and 1India. In the south, an
attempt is being made to introduce
certain forces of disruption and here
also we find some other forces work-
ing in other ways, trying to set up a

wall between man and man. All this
has got to disappear and the sooner
they disappear the better for the

country. For this purpose we had the

[ 15 DEC. 1961 ]
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conference of the Chief Ministers and
thereafter attempts are being made to
carry on the work of national recons-
truction in all these things. After all,
this Is the greatest national recons-
truction, namely national consolida-
tion. For this purpose action is being
taken at the zonal levels, at the dis-
trict levels and at other levels also.
The Chief Ministers and all the other
officers in the different Ministries in
the var.ous States are trying to see
that while doing everything that is
possible to satisfy the legitimate-

demands of the linguistic and other
minorities, we also see that every
man, woman and child is properiy

imbued with the idea and belief that

he is an Indian first and an Indian.
last. For this purpose the recent
Integration conference took certain

steps for educating the young minds:
of our children. Oftentimes, what
happens is, if these religious or
linguistic tendencies are built up, then
just because I belong to a particular
religion or to a particular linguistic
group, one who does not belong to it,.
I feel, is not my brother or my sister.
We have certain forces which are-
highly disruptive, AIl these have to
disappear and for this every child has.
to be properly brought up and deve-
loped with this idea of complete
unity, with this sense of complete
harmony with the different people
that inhabit India. If is immaterial
whether one professes Christianity,
or the Muslim religion or the Hindu
religion, or whether one is an un-
touchable, as they are sometimes.
called, or any other person there:
should be this sense of unity and
harmony, After all, the common
cementing force is nationalism and
natjional unily. Let us take up this
great task. We have, as the House
is aware, the National Integration
Council which has also been function-
ing, The greatest attention has to
be paid to the question of developmg
this natmnal integration.

The short question that arises at
thig stage is whether, with this back-
ground, the present Resolution which
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says that the Government should set
up a permanent Minorities Commis-
sion, is desirable or not. It says:

“This House is of opinion that
Government should set up a perma-
nent Minorities Commission,”’—

Please mark the word “permanent”—

“vested with necessary statutory
powers, for protecting and safe-
guarding the rights and interests of
the minorities in the country.”

As I have pointed out, this Reso-
lution suffers from too much of width,
in the sense that it has brought in all
the minorities. The question that
arises here is whether the members
of the minority commun’ties have to
look only to this Commission for
safeguarding their rights and interests
or whether they are to look to society.
Certainly they have to look to
society at large and also to the Gov-
ernment and the officers and to the
‘Commissioner for Linguistic Minori-
ties, to get their legitimate rights
duly satisfied and their legit‘mate
problems duly solved. For this parti-
cular objective we have all been
striving so hard in spite of so many
attempts at disunion and in spite of
- s0 many disintegrating factors. We
are trying to develop that sense of
emotional integration, The question
- arises whether this Resolution adopted
at this time by an Act of Parliament,
is necessary. Mr. Gupta wants that
there ought to be an Act eof Parlia-
ment, because he is anxious that this
commission should have statutory
- powers. Well, it is left only to him
to define what a particular minority
is. As has been so eloquently pointed
out by Shri Deokinandan Narayan,
and several other hon. Members,
* there can hardly be any person in
India who cannot claim that he is a
member of a minority community.
Therefore, it would be entirely wrong
to adopt such a Resolution if we take
into consideration the circumstances
that obtain, quite apart from the
motive that has actuated the hon.
mover of the Resolution. I should

like to point out that—and it has
been rightly pointed out by others
also——that this Resolution has a high-~
ly mischievous content and it is
likely to undo whatever we have been
doing against odds during the last so
many years in the direction of build-
ing up that concept of wunity and
national integration. Therefore, I
would request the House to rightly
throw out this Resolution. I say this
for two purposes, First of all, the
hon. Member has brought this for-
ward only to make an appeal—and a
disingenuous appeal it is—to only
one community. He does not think
of any others. He is bringing in cer-
tain exploded theories in support of
his claim for a particular community.
I am quite sure that hon. Members
of that community—and a number of
such friends have spoken from that
community—were quite right in ask-
ing themselves to be saved from such
a friend,

AN. Hon. MEMBER: The so-called
friend.

Surt B. N. DATAR: Therefore, I
appeal to all hon, Members of the
House to throw out this highly mis-
chievous Resolution.

Surr M. GOVINDA REDDY (My-
sore): Mr. Deputy Chairman, I sub-
mit that this Resolution would not
admit of any analysis even for a
moment. That being the case, I do
not understand how my hon, friend
Shri Bhupesh Gupta who usually
adopts a very critical approach to
everything, should have brought up
such a Resolution which does not
adm’t of any scrutiny at all, As has
been pointed out, his object in bring-
ing this Resolution seems to be to
stage an election stunt rather than to
further the interests of the minorities
themselves.

This Resolution involves, first of
all, the question of minorities. As the

hon. Minister has just now  said
and as Shri Deokinandan Narayan
has also pointed out, there is this
question: What is a minority? The
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term “minority” has not been defined
in the Constitution. To arrive at a
definition of the term “minority com-
munity”, shall we look at the people
from the point of view of their bulk
in the country as a whole and say that
these sections of the people form a
minority community? Or shall we
look at the economic position of a
particular section in relation to the
economic position of the mass of the
people and say that this section is a
minority community? Or shall we
look at them from their educational
progress and say that such and such
a section has made only this much
progress compared to the other
sections and so this is a minority
community? Or do we take religion
as the basis for determining whether
a particular section of society 1is a
minority community or not? What is
it to be? There are so many respects
in which we can say that a particular
section of our people are backward or
are handicapped or need encourage-
ment. Here, the hon. Member does
not suggest anything. Therefore, as
the hon. Minister said just now, it is
very wide, the Resolution is much too
wide to be accepted by the House.

Now, what are these interests of the
minorities that we have to consider?
If we could arrive at a definite con-
notation of the term “minority”, then
we could say what are these interests
of the minorities that are to be
protected and that are to be safe~
guarded. Shall we say that their
educational interests should be consi-
dered? Or will it be their religious
interests or their interest in the matter
of employment in the services and so
on? This also is a thing which can-
not be definitely conjectured and,
therefore, it does not admit of any
particular solution,

Now, this Resolution thinks of
appointing a permanent Minorities
Commission and he is not satisfied

with the demand for the appointment
of a Minorities Commission; he wants
it to be invested with statutory
powers, statutory powers to protect
the interests of the so-called minori-
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ties and statutory powers to safe-
guard their interests. Now, if we pro-
ject this to its logical conclusion it

simply means this that he wants
another Government, a super-Gov-
ernment, to be in charge of these

affairs. Let us for a moment think
that there is a Commission which is
appointed. Well, it will have statu-
tory powers of implementation. It is
not just a question of a Commission
which would submit its Report. He
wants this to be a Commission having
adequate statutory powers of imple-
mentation in the matter of protection
and safeguarding of the interests of
the minorities, Supposing we appoint
such a Commission and it has these
statutory powers; how awkward
would it be for any Government to
have such a super-body over them
because it will be open to that Com-
mission to find fault with any Gov-
ernment and say, ‘You have not done
this for the minorities or vou have
not done that for the minorities.” It
may be in clash with the iriterests of the-
other sections of the people and no-
Government will tolerate such a super-
body questioning its actions in this
manner. This will be a super-body
with administrative powers, with
powers to fmplement certain projects
and policies. This is a thing which is
inconceivable, which is impracticable,
which is inadvisable,

I took out the Constitution for this
purpose and wag going through the:
provisions. The hon. Minister, I am
glad to say, has referred to the provi-
sions. Although the hon. Member has
used the general term ‘minorities’ all
along, as the hon. Minister was say-
ing the reference was only to one
particular community on the basis of"
religion. If we take that as the basis,
it we take any particular community

which follows a particular religion,
then we have ample safeguards
provided in the Constitution, The

framers of the Constitution were emi-
nent men in the country, men who
had won the adoration and admira-
tion of the entire people of the coun-
try and therefore they were able to-
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visualise the problems that may arise
in the sphere of social affairs and in
the sphere of political affairg and they
have made adequate provisions. If
you take for instance, any particular
sect on the basis of religion as g mino-
rity, then that sect or caste or creed
.now has got the right under the Con-
stitution to follow its own religion,
to pursue its own method of worship.
It is provided in the Constitution that
any particular religious group or sect
can have their own educational insti-
tutions even and it is also provided
that the State shall not discriminate
against any person or any group of
people on the ground of sex or reli-
gion or such things. So there are
ample provisions and safeguards for
protecting the interests of the minori-
ties. In the field of education they are
free to have their own educational
institutions and in fact although it
affects the integration of the country
to a certain extent we are now guffer-
ing some denominational educational
institutiong in the country. There are
Muslim educationa] institutions; there
may ke cther educational institutions
run by religious mutts and the State
does not interfere in the matter of
running these institutions. On = the
other hand, the State extends to them
as much help as it can give 0 any
other educational institution. If we
take services, there nobody is pre-
vented because of the fact that he be-
longs to a particular area or a parti-
cular community from entering Ser-
vice. In the field of administration
there is to be no discrimination ob-
served against any person on the
ground of religion or sex. Even sup-
posing we take, as he has attempted
to do, religion as the basis for deter-
mining minority, what is the handi-
cap that any particular sect or a par-
ticular group in the country is suffer-
ing from? Sir, we have had some
Conventions like the Hindu Conven-
tion, the Muslim Convention and the
like. T have followed the proceedings
of these Conventions and also or reli-
gious bodies and caste organisations
-which have expressed dissatisfaction

in this manner. If you go through
the proceedings of these bodies' meet~
ings, you will find that they have
not been able to point in their con-
ferences or conventions that any injus=
tice hag been done to any one of them.
In a general way they may say that
they are not represented in the Ser-
vices. ~ In a general way they may
say such things as the hon. Member
said that a Muslim Judge has not bezn
appointed in one of the courts. But
ag the hon. Minister has said, the very
point of view that a particular caste
man should be appointed as Judge is
wrong. There has not been any in-
stance anywhere that discrimination
is made against anybody. Granting
that discrimination is made, it is open
to any individual to go to a court of
law and I think the Supreme Court is
empowered by the Constitution to go
into the question of deciding whether
any discrimination has been made
against any individual or against any
particular group of people in the coun-
try. So the Constitution has taken
pretty good care to see that the var-
ious groups comprising India should
advance and make progress. There-
fore there can be no reason for any
particular section in the country to
say that they are discriminated
against in any manner whatsoever.
Ag T said, this is only an election
stunt. It is very inopportune that the
hon. Member has brought this forward
particularly in view of the vigorous
attempts that the Government have
been making to promote national inte-
gration. I am not geoing into the .
question of national integration, but -
here it is desirable to point out that
attempts of this nature should be dis-
couraged. And in order to discourage
attempts of this nature we ought to
remove whatever distinction there is
now in the nature of promoting sec-
tional interésts.

I would advise the Government to
observe a particular code, a particular
principle, in aiding these denomina-
tional institutions. Wherever the Gov-
ernment extends financial help to any
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minority institution or to any deno-
minational institution which is run by
any religious body, then I would like
a safeguard to be introduced by mak-
ing a condition before the assistance
ig given that that institution which
seeks Government aid, which seeks
Governmen{ patronage, must be open
to everyone, to people of all reli-
gions, to people of all castes, to
people of all creeds. Thig is one way
in which we can remove this secta-
rian outlook. The other way is to see
that in Services there is not that at-
traction for people to rush into Ser-
vices on the basis of caste, creed, etec.
Now, Sir, there is a wide difference
between people who are not in Ser-
vice and people who are in Service.
In the matter of standard of living it
makes a lot of difference. Particularly
certain concessions are extended to
people in Services. I do not grudge
them these concessions. I am only
pointing out that Services now carry

with them a good deal of attraction,

attraction of regular salaries, salaries
which are far removed from the ave-
rage per capita income, salaries which
assure a steady life, a high standard
of living and favourable opportunities
for education, recreaction, etc These

attractions are responsible for people
rushing into Services on the ground
that they are Muslims or Sikhs or
Jains or people belonging to Sche-
duled Castes. If this attraction is re-
‘noved, if there is no temptation for
people to rush in for Szrvices then
much of thig disintegration will vanish,
So it is important that we should
take care to see that Services do not
have such attraction which makes
people to rush in for them on the
ground of caste, crezd or religion.
The other thing 1 wish to refer to
is this, I wish the other Resolution
had come up. We should have a
Civil Code. Now, people have begun
to think on narrow lines and sectional
lines and we have to build up a na-
tional outlook. If the Government
had observed article 44 of the Con-
stitution and promoted adequate steps,
it would have been better. I think,
therefore, that this House should
throw out this Resclution.

_Mgr. DEPUTY CHAIRMAN: The
House stands adjourned sine die,

The House then adjourned
sine die at five of the clock.
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